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LEG ISLA TIVE ASSEMBLY. 

W.edns8day, 18th FflmMJ,ry, 1999. 

The Assembly met in tho Asserubly Chamber of the CouDcil House at 
Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

Mr. Bam .&rAYaD Singh: May I putthe questionst, Sir, standing in the 
name of Mr. Mukhtar Singh 7 

Mr. Prelid.eDt: No; you C&DDot. 

PRoVISION OF GIBLS' HIGH RcB:OOL AT PmB.AWAB. 

584. ·.r . • ukhtar SIDgh: (a) Is it a fact that there is no girls' high 
school ill the North· WeRt Frontier Province maintained by the municipul 
boards or the Government ~ 

(b) Is it a fact. that there is only one high school for girls at Peshawar 
known as (Church of England) Zantlna Mission High School? 

(0) Is it a fact that the inhabitants of the Province do not like to send 
their girls to be educated in the aforesaid MiSBion School? If the answer 
be in the negntive, have Government mnde any enquiries to nscertain the 
number of girls educated outside the Province and the amount of expendi-
ture involved by the inbabit.ants in sending then- girls for education to 

, distant places? If so, will Government be pleosed to place on the table 
a copy of this report? 

(d) Is it a fact that on the 24th Jul'y, 1928, the ladies of Peshawar 
submitted a. memorial ill this behalf to the Honourable the Chief Commis-
sioner? If t.he answer be in the affirmative, will Government be pleased 
t.o stAte if t.his memorinl has been acknowledged and what action has been 
taken on the same? 

(0) Is it a fact that ,the Peshawar Municipal Board passed a Resolution 
for tho opening of Q High School a.t Peshawar . and wanted grants-in-aid 
from Government but t.hat Government have refused to accede to their 
request? 

en Will Government be plf:'Rsed to place on the table the correspondence 
thatpasscd between the Municipal Hoard ond the Chief Inspectre88 of 
Schools? 

(g) I ~ it, 1\ fnd thnt people are not at libert,:v to open a. high school unlesii 
they agree .to send their girls to the Zantlntl Mi88ionHigh School, 
Peshawa.r? 

+ Queltion~ Nos. 534-539 wero not put, owing to the ahlWlnce of t~ questioner. 

~53 ) A 
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(h) Is it a fact that the inhabitants of the Province are willing to give 
an undertaking that there will be Q sufficient number of girls a.vailable for 
reading ill the higher !>ection of t,he school if opened on behalf of the 
Municipal Board or on behalf of the Government? 

Kr. G. S. Bajpai: With your pennission, Sir, I shall deal with ques-
tions Nos. 534. 585 nnd 538 together. The informa.tion Bsked for if:! being 
collected. and will be supplied to the HonourHble Member in due course. 
Go\,C'rnlllent haVE: not seen the correspondence referred to in part (f) Jf 
question No. 584. 

NORMA.L ScHOOLS FOR WOMEN IN THE ~  FRONTIER PROVINOE. 

15H5. *Kr. lIukhtar Slngh: (n) Will Government be pleased to state t.lJe 
number of normal schools for women in the North-West Front.ier Provinrr'. 
stating the places where fhey exist and the da.tes since when they were 
started? 

(b) How many women tenrhers nre working in normal schools for women 
and what nre their qualifications? 

(c) How many women students are under training in these normal 
schools for women? . 

(d) Are there any stipends given to women teachers in the nornHl1 
schools? 

CLosJlm OJ' THB SENIOR VEBNAOUT...AR CLASS IN THE NORMAL ROBllOL FOB 
WOldEN AT PESHAWAR. 

536. *111'. lIukhw 8ln.h: Is it a fact that admission to the senior 
vernacular class in the 'ftOnnal school for women at Peshawar has been 
st{)pped? If the answer be in the affirmative, will Government be pletliled 
to Rtnte their reasons for so doing? 

111'. G. S. Balpa1: With your pennission. Sir. I shall deal with quee-
tio ~ Nos. 536 a.nd 537 together .. The reply in both cases is in the nega-
tive. 

PBOVISION OF ANGLO-VEBNACULAB CLAss TN THE NOBHAL SoJrOOL roR 
WOMEN AT PlDIHAWAR •. 

! 537. .111'. lIukhtar 81Dp: Is there Rny proposal to a.ttach &n ADglo-
vernacular class to the DormiJ school. for W.oInCO at Peahawar? If the 
answer be in the affirmative win Government be pleeeed to .taiethe date 
by whiohUle proposal is likely to be given efteet to? 

Nmnnm OJ' GIlWJ IN THII MIDDLE CLAss OJ' THE SoBOOL I'OR WOMB AT 
PBSHAWAB. 

1538. -111'. Mukhtar Smah: (0) Will Government be pleall{,,d to state the 
number of girls reading in tbu middle clan of the school for women ,,' 
Peshawar in the last year? 

, (b) Bow many of them appeared at the annual examination? 

t For 11.1I5Wer to this question, ~ ~ answer to qpflAtion No. 534. 

t For answer to this question. UP n e~  question No. 536. 
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(c) Were any of them, and if so how many, not allowed to, Bit at tht> 
. -examination? Will Government be pleased to state the reasoJHI for debar-
ring the girls from appearing at the examination? 

RBCOMMENDATIONS OF THE RoYAL AGRICULTURAL COMMISSION FOR THE 

INCREASE OF LITERACY. 

539. *lIIr. J[ukhtar Singh: Have Government taken any action on the 
recommendations of the Royal Agricultural Commission in connection with 
the increase of literacy in the country '1 

Mr. G. S. BaJp&i: 1'he attention of LocHI Government,s, which are 
primarily concerned. hus heen drawn to the l'eeommendatioUl;. 

REPORTED PROJECTED DEMONSTRATION IN ENGLAND AOAINST THE INDIAN 

COASTAL RESERVATION BILL, 

540. *Kr. R. X. Shanmukilam Ohetty: (a) Has the attention of Govern-
ment been drawn t.Q the London message of the 29th January, 1929 
according to which leading Members of the Cabinet including the Secretary 
of State for India are going to participate in a demonstration a.gainst the 
(;oastal Reservation Rill proposed to be staged by the Chamber of Shipping 
in the United Kingdom? 

(b) If the am;wer to (a) is in the affirmative what action do Government 
propose to take rt'garding such participation by Ml!tisters of His Majesty's 
Government in England agailli\t ft measure under consideration bv the 

.. . ' 
Legislature in India? 

The Honourable Sir George Rainy: (a) 'rhe Government have seen a 
Press me8Sll.gp dated the 29th of January, in which it is Raid that the 
'Secretarv of State for India and the Pree;ident of the Board of Trade are 
to be gt;ests at. the annual dinner of the Chamber of Shipping. 

(b) The Government propose to take no act,ion. 

lIIr. R. X. Shanmukham Ohetty: Has the Honournble' Member 
observed in that message, that at the dinner that is proposed to be held, 
this question of the Coastal Reservation Bill is going to be discussed 1 

The Honourable Sir George lbJDy: Yes, Sir; I have observed that 
fact. 

lIIr. B. E. Sh&DDlukham Ohet\J: Does not the Honourable Meruber 
think that the attention of the Secretary of State should be dra.wn to the 
filet that it will prejudice the issue if 8. high a.uthority in His Majesty '8 
Government should pronounce any opinion when the Bill is still under 
disC'uRsion in this House? 

The Honourable Stl George lUJny: I must draw the Rtt.ention of the 
Honournble Member to the fact that we hnve merely the Press eorrespond-
ent 'sspeculation AS t,o wbat these distinguished gentlemen may do when 
they nttend the dinner. J might also perhnps suggest to the Honourable 
Member that the message also says t~t Lord Reading is to be 0. gues\ 
at thl" dinner, and it 'does not seem to me that it iB at all probable th"t 
he at. least would in ul ~ in intemperate speech. 

A2 
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Ilr. Jamnacl&a K. IleJata: When an important press message about sucb 
a serious li tt~  is received, ought not this Government  to make inquiries. 
and Qscert,flin whether it is a fact? 

The Bonourable Sir GlOr,e Rainy: I am alraid I cannot attach the-
same value 8S my Honourable friend docs to thc speculations of a Press. 
corresponoent 8S to what may be s.aid at the dinner. 

Mr. Sarabhai Nemchand JIajl: Is it & fact that ultuallyat such dinners 
it is quite a normal thing for Members of His Majesty's Government. in 
England to pltrticipate in the discussions, nnd if so, in view of the fact 
that the Rubject proposed to he discussed is under consideration by this 
HOUSl', will t ~  Government of ln il~ draw the attention of the e on~ l  

Ministers in EnglaJld to the fHct, that tiny participation in this discussion 
would not be proper:J 

The Bonourable Sir Gear,e RaiDy: The Honourable Member is assum-
ing that· the Press eorrespondent is right in hiB speculation as to what 
the subject. of disoussion at the dinner will be. 
Ilr. Sarabhal XemchaDd Bait: Is it a fact, Sir, that in addition to the-

presupposition of the Press correspondent, it is the usual thing for a 
Brit,ish Mini"ter lit Ru('1I funet,ions to mnke a speech on the subject refer· 
red to by the hosts? 

The Honourable Sir Geor,e :B.aIDy: I am afraid 1 cannot answer tha.t 
quest,ion, Sir. 

Mr. S&r&bha! Xemch1nd Bajl: Are we to understand, Sir, that the Hon-
(JllrHble the COIIllJlerce Member ~  not aware that such is the practice pre· 
vailing nt such funetions in England? 

(No answer.) 

Mr. J'amnadu •. Mehu: r am sorr,v, Sir, I was not in my seat yest'Elr-
day when  this question was rea,chad and with your pennisI'ion I will now 
as1! the quest,ion to-dBY. 

JIr. Pr881dent: 1 was ulso sorry. 

SHOHT NO'rICE QUES'I'JON AND ANSWER. 

.. Mr. Jamnadas M. Mehta: (0) Will C'rovernmcnt he plenRcd to mAke a 
full kt aiement, about the Ilnfortunllte lint" thsta.re going on' in Bombfl.Y, 
t,he ('flU!ll'l'l of theH'" rioh; ano the Rt,PP!! thnt hAve heen or are heing taken 
to put on end to them? 

(1J) Will (lO\'ernllwnt 'explnin ~  the 10<'a1 lIuthorities have fAiled for 
n week tn bring the I'itun.t.ion under hand and whether ther£' are ('Om-

ninl ~ in RomhllY thAt the LocJl,) Govemment did not. adopt ndt"'quo.te 
nWUSHrP" from the heginning to denl with the situation? 

(c) Will Governml'nt !!ta.t{l the number of the killed a.nd t,he injure.rl 
during thollc riots? 

(d) Will GOVt'rnnll'nl, RtAte whethl·rthere hElve been nny com'municn-
tionFl between I,hem nod the RomhA" Govf>mment· in thill mnHf'r. Rnd If 
RO, will (loVCnlmcnt !';jate them for the informlltion of the ROIlIII'? 
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(e) Will C.overnment state the latest official information on the subject 
in their possession ? 

(I) Will Government consider the necessity of issuing freely licences 
'for fi.reanms to respecta.ble citizens to prevent them from becoming the 
victims of hooligans and bad characters? 

The Honourable M;r, I. Orerar: Sir, I welcome the opportunity cf put· 
ting this House fully in possession of the facts concerning the deplorable 
events that have heen happening in Bombay, sO fa.r at! they are at presenj; 
known t,o us. Honoura,hle Members will. I am sure, recognise thnt the 
priuw.ry l'oncel'll of the Government of"lklrnuay fllld its omcers iii to elevote 
all their energies to restoring peace lind order, Rnd thn.t while tho dis· 
orders nre still continuing it is not possiUe to obtain detailed reports. The 
Government of Indin however have been in constllnt communiCllticll1 with 
the Government of Bombay from the beginning and have been kept in· 
formed dltily of the importHnt fftctS of the situation. 

As the House is aware, the industrial labouring population in Bompay 
has for soml' time been in 1\ state of great unsettle/mcnt, and as ~i  Excel· 
lency the Governor General stu ted in his address on the 28th J nnuary, 
prone to violence. The events that led up to the present outbreak may 
1 e s!lid to have st-nrted with strikes that broke out on December 7th. under 
('ommuTlist leadership at the oil companies' installations. The oil colm. 
punies engaged Pitt-han workmen in plnee of the strikers. Several distur· 

~e  Hrose in consequence between the strikers Hnd the Pltthans. On 
J alluary 18th. apparently n8 It result of the general ill feeling between the 
Pathnns and the mill hnndR, three }lnthnn wntcMnen of t,he New China 
Mills were murdered bv mill hands. I understA.tld t,hut the oillllill st,riker;; 
were not concernEaCI in this. 

The next incident, lind that which must be regarded liS the immediate 
-cause of the prel;ent olltbrenk, WI\-S that frolm the 2nd) Februa.ry un entirely 
baseless rumour !pread in Bombay city that, children were  being kidnapped 
&Ild taken to BBroda to be sacrificed on the foundations of a bridge that 
WIlS being built there. The .nill hunds believed that the Patha.ns were 
engaged in this kidnapping, IUld on the 3rd and 4th February sporndic 
.sssaults took plaCe on Pathans, 1\ number of whom were murdered. On 
:the 5th el u ~  the 1)llthans, who had till then shi)wn great forbcarllnce, 
lltarted rioting and nttacking Hindus in their tum. Rioting spread bet ..... een 
fl mob consisting /mainly of Hindu mill h1l.Dds nnd Ii {lomparativelJ small 
body of Pnthans. Murders and assaults continued in VllriOUS parts of the 
city. . 

~n f}th. February the rioting became definitely eomnl1lnlll, tbe Po,thnns 
hnvlllg enhated the ~ t ie  of their co-religionists, ,,,ho were incensed 
~lt the attacks .Illude upon tllem. Mobs of either community, Inrgely com. 
l o e~ of h<XlhgRlls, !lssaulted individuals and groups of the other com. 
tl~l t~  On the tl~  Hindu and MuhammndHll mobs renewed rioting in 
:-arlous ~ t ~  t.he City throughout the lilty und till lute at night. On t,he 
eth, the fntuatl,<>n nppeared quieter in t,he morning, but in the evening rioting 
hoke out ll,g1lJl1. On the 9th, communal rioting continood and some 
rattacks :-vere made by Hindus on mosques 1lJld by MUl.y.irns on temples,. 
nnd d urlllg the Rlternoon there Werp- sorne cases of loot and arson but 
~o ti el  little damage wll.s. done. Ordera were issued prohibiting 
the a.ssembly of more thon fivE' persl)n!! in public pIRCCS, l ~  prohibiting 
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the movement of, or presence of, any person between the hours of 7 p.m. 
and 6 a.m. in the st.reets of aD area which comprised practically the whole 
of the city North of the Fort. On the 10th, the situation was quieter, and 
on the m'Oming of the 11th, there were less signs of panio in the disturbed 
areas. In the afternoon however a number of assaults and murders took 
pllloe, and in the evening mobs of mill hands killed three Pathans. :Forty-
eight Hindu mill hands, armed with spears, knives and iron bars, were 
arrested in It chawl. On the morning of the 12th,· there 'Were signs that 
greater confidence was being felt by the public, and 53 mills and fRilway 
workshops were working. I regret to say that the total casualties reported 
up to noon on the 12th were 187 dead and 788 injured. 

'l'he difficulties of dealing with the situation have been similar to t o ~ 

experienced in other large cities in recent yearf!. There have been, apart 
from mob Iwtion, numerous assaults upon, and murders of, individuals. 
Crowds frequently disperse into lfUlesa.nd houses before the police and 
militllry patrols can reach them,. or remain ostensibly peaceful so long 80S 
patrols are in the neighbourhood. 'rhe methods adopted by the autho· 
rities arc to post pickets at centres, while pa.trols accompanied by Magis-
tlUtes t ~ contilluallv on the move in tho disturbed area. The milita.rv 
and poliel' have hud! 'to fire a few rounds on 14 occasions to disperse mobs. 
The maximum number of rounds reported fired on anyone occasion is 
11. 

The Government of Bombay .8re satisfied tha.t they have a sufficient 
number of police and troops 011 the spot to deal with the situa.tion. British 
troopf< were fir.;L sent to the aid of thl' police on tho 5th February. On the 
6th, further British troops were posted to the city. On the snme night 
one batt'l\lion of British troops arrived from Poona and two complUlies 
from Deolnli, in addition to reinforcements of nrm'ed police. On the 9tIl, fin 
Indian Inflmtry' battalion from Santa. Cruz  was brought into Bombay, and 
later the Allxiliary, FOl'ce was embodied. 

I am glad to add .tha.t the leaders of the Hindu and Muhammedan 
communities have been co-operating with the CitillJel28' Peace Committee 
in its efforts toO !'estore peace. 

A nwnber of arrests have been m,adl' lind 493 bad cha.ract,ers have been 
rounded up as Il. precaution. 

I hope the Honse wiII recognise thee-xceedingly difficult conditiolM 
which t,he authorities in Bombav have bad to face and win refrain from 
comment on the eventR Bnd their causes untfl peace 'has been restored Bnd 
if, is possible to examinl' these things more fully and in a ca.lmer at-
mosphere. 

I do not. think the Honourable Member'A suggestion of distributing fire-
Brmfl in large nllmberR iR likely to commend itRclf to the Local Govem-
ment BIo! 1\ mennlo! of reRtoring order. tn Any CRse the latest news is re-
assuring. though isolated murder and IHISRU]t.A HUll continue; and thoug'b. 
it is IH)t posAible to RB.V that: iotin~ may not break out again, there are 
rl>flBonllhle o ~t  that the end of these very deplorable events is in sight. 

Mr. RIm • .,ayan SIngh: What is the use of the Governmen:t in this 
country, Sir, if theRe OCCllrrtmceRare allowed to ta.ke p)'Bce'" 

. JIr, Pnlident: What do .you wlmt to do? 
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Mr. Bam :Rara.yan 81D,h: That is the question I am putting to the Gov .. 
ernment Member. 

~ Honourable Mr. J. Orera.r: I understand the Honourable Member 
to inquire why these events nre not made impossible. That, I regret to say. 
is not a mat,ter within any human power. 

)[r. R. X. 8hanmukhan Ohetty: Hns the attention of Government been 
drawn to a statement made in the House of Commons by the Under e ~
ti!ry of State that it, i;; o o e~l to hold an inquiry i~t~ t i~ matter, and 1£ 
so. do the Government of Indln propose to hold this mqulry? 

The Honourable IIr. 1. Or8ra.r: I have observed the report of a statement 
made in the House of COl1unonf!, and I have no doubt that that. IIIatter is 
under the very careful consideration of the Government of Bombay. 

Ilr. Jamnada.s II. lIehta: May I say that it is a very unfortunate state-
ment in the HOnOUr!lble .the Home Member's reply where he says tha.t 
PuthnllH nttueked the HinduB in thcj·r tum. Sir, in the beginning thore 
was no question of communal at.tack OJl the Pathans, and the Government 
by identifying tllemselves with t.he view that the Q ~~ trouble was ('om-
munal from the very beginning would create a very unfortunate impression. 
If he will read his statement he will see thllot up to a stage the Hindus 
have not, IIttackeo the Pathans as such, as the PlJ.thans have subsequently 
donEl in re8pect of the Hindus. Only after that the riot took a. communal 
t,urn. 

The Honoura.ble IIr. J. Orera.r: I think that if t.he Honourable Member 
will read the Rtatement which I have made he will find that I have carefully 
refrained from !lny attempt, at. imputing the init.ial or final bhlme, and 
until we are in full possession of the fact I think the Honourable Member, 
and all other Honourable Members will agree with me, that. any attempt to 
arrive at conclusions of thnt charn.ct,!')r would he entireiy prema.ture, and 
I would add, improper. . 

Xr. Jamnadas X. lIehta: That is preeisely why I am saying that the 
Government reply suggests that from the beginning it WAR a. (>Qmm'unal riot. 
and that appears to be their opinion. 

The Honourable IIr. J. Or,rar: If he will rend 111:V statement he wtll soo 
that nothing of the sorb is suggested. . 

IIr. It. X. Shanmukham Ohetty: HaR t.he attention of the Honourable 
the Home Member been drawn to ,the na.ture of the statement. made by 
the Under Soen·.tary of State in t.he House of Commons in which he states 
that it is propol!ed' to make an inquiry HS to how fur Hindus or Muslims 
~ e ~e n i le for the.stllrting of ,this riot'! 18 it. proposed to start an 
mqmry 10 that, manner or spirit? 

The Honourable IIr. J. Orera.r: I think. Sir, that the further considera-
tion of theRe matters at the present flt.flge would be entirely premRture, 

Mr. It. X. Shanmukham Ohetty: My ue~t ion if; based upon a specific 
~t te~ent made by the Under ~ e et l  of State in the House of Commons 
m whICh he stllt,es that it iR proposed to mllke an inquiry in a certain 
manner, Ilnd I want to draw the atten:t,ion of the Honourable the Home 
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Member to the fact. that, if Government starts an inquiry. in the ma.nner 
proposed by His Majest,y's Under Secretmy of stalte, it will gi"e a definitely 
communal turn and rouse communal animosities in the inquiry. 

The Honourable Mr. 1. Orera.r: I am certain that no such intention was 
ever entertained by any of the authorities concerned. • 

Dr. B. S. KoonJe: Are these Pathans British Indian subjects, Sir? 

"!'he Honourable Mr. 1. Orerar: Some Pa.t·hans ure British  subjects; 
Bome a.re not. 

Dr. B. S. Moonje: How mtmy of them that took part. in thl'SI' disturb-
ances are British Indian subjects, and how mnny of them are not~  

Mr. B.am Kara1aD Singh: Is it. nut a fact, Sir, that. any sucb rioting 
against the Government would hnve 1wen more prolllpti,\' l'rnsh<.>d? 

AMENDMENTS OF 8'fAXDING ORDEUS-con/d. 

1Ir. Preaid8llt: The House will now resume further consideration t)f 
the following m()tion moved by Mr. A. Rnngaswnmi Iyengar on the 25th 
September, 192ft: 

"That the amendments to the Standing Order8. all reported by tilt' SeipeL Committee, 
be t&ken into consideration." 

JIr. Pr.lideDt: Had the Honourable Member made his speech on the last 
.  ? occa!lJon. 

Kr. 4. BaDpswaml 11eu,pr (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): SU', on the last occasion when this matter was before the 
House, I made a. preliminary speech that the Select Committee's Report on 
the Sttanding Orders be taken into consideration, and upon that there was 
8 moti.on that the matter be adjourned. .  .  .  .  . 

Mr. Prelidlnt: There is no such thing as 0. prelillunary speech a.nd a final 
speech .. 

1Ir. 4. B&DguwamlIYeDgaf: That is why I am entirely in the hands of 
the Chair as to whether I am now entitled to make 8. speech on the motion 
~ o e the Hou'le. I expecbed, 01;1 the other hand, that the Honourable 
the Leader of the House would enlighten the H<>uee Q.8 to the attitude of 
Governtnont on t,he SeJect Committee's Report, and I thoughtl I wonld then 
take the opportunity of replying to the propositions which the Honourable 
the Home Member might make. 

Kr. President: The Honourable Member had already made his speech 
on the last occ/lsion, and he is not now ill order iu making a second speech. 

The Honoura-ble Xr. J. Crerar (Home Member): Bir, I do not propose 
to detain the House at any length at t~ t~e  Government do not 
propose to oppose the motion immediately before the Rouse, but they 
will ha.ve Borne comments to make on the deta.iled amendments proposed, 
and they will be made at the proper stage. 
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Mr. A. Ranguw&mi Iyengar: Sir, in the light of what the Honourable 
the Home Membor has said, I have no observations to make on the motion 
before the House. I take it tha.t it is the wish of the Honourable the 
Rome Member that it should be taken into cODRideration. 

JIr.Prealdent: The question is: 
"That the n ~ntll to the Standing Orders, as reported by the Select Committee, 

be taken into consideration." 

The motion WIlS adopted. 

lIr. A. B&ngaawami lyeDgar: I move, Sir, that: 

"Ill Standing Crdl'r 4. £01' t.hl' words '(I) All rending notices sllall lapse, and frellh 
notices must he given for the next Seaeion', the following shall be substituted, namely: 

'(1) All pending notices, othpr tban notices of intention to move for leave to 
introduce n Rill, IIhal1 lapse and fresh notice must be given for the next 
Seslrion: 

Provided thllt fresh notice .hali be necellElary of intention to move for leave to 
introduce any Bill in respect of which sanction has heen granted under the 
Oovenlment of India Act if the sanction has ceased to be operative' " 

Sir, I undl'retood from the atHtude of the Members who represented 
thtl Government in the Select Committee that this was a.n agreed amend-
ment, Imd the neccs:;ity for putting in this amendment arose beclIuse, when 
motions for leave to introduce a Bill have been made in respect of non· 
official Bills, and the Bills have been actUl\lJy introduced at the end of the 
scssion, the whole thing lapses, and we have again to Ilsk for leave to in-
troduce the BiJl and then introduce the Bill, go through the ballot box 
And ull the rest of it. The principle of this amendment is that, once a. Bill 
has been introduced in the House, it mURt be kept alive, Ilnd the further 
stageR of a Bill 13hould take the samc course as ·the Bills upon which other 
motions have been made. I do not think it necessary to take up the time 
of the H<1ulle on this matter. I hope thILt the Honourable t,he Home Mem-
ber is agreeable to the amendment now proposed. 

!"he BoftOurable Kr. I. or.rat: I agree. 
lIr. Pre.ldent: The question ill: 

."[n t~ in e  4, for the o ~  '(1) All pending notices shill iapse, and frem 
Ilot.leea must be glIItln tor thl! next 8ees'dJ'j', the follOwing ilhall be !l'UbRtituted: natnl'ly : 

'(I) All pending notices, oth,,· than notices of intention to move for leave to 
introduce a Bill, shall lapse and fresh 1i6tioe mUlt be given for the next 
SNIion: 

Provided that fl'esh l'Ioticeahall be neoflillary of intention to move for leave to 
introduce any Bill in re/lpeot of Whioh sahet,iotl hail been granted under the 
Gnvernmtlnt of India Act if tPll sant'tlon hall ceased to be operative.' " 

The motion was adopted. 

-.r. A. lUnguw.amllyengar: Sir, I mqve: 
"'For Standing Order 6 the foUowin!1l shall be SUbstituted, namely: 

'6. eeti~  ?f the Aseeinbly shall (suhject to the direction of the Pre8id'ent) 
ordinarily camhlenee lit 11 A.M:.' " 

The present Standing Order runs as follows: 

G "The ~tin~  of the AISe1nbly shall (.ubject to the direction of the Goverlior 
eneral) ordinarily commence at 11 A.M .• and ordinarily terminate at 4 P.M." 
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The change that I propose is that the right of fixing the hours of meeting 
of the House should normally vest in tho hands of the President and not 
of the Governor General. So far as the principle of this is conoerned, I 
am sure the Honourable the Home Member cannot say tha.t this is a proper 
restriction on the powers which you should possess in any well-ordered 
Legislative Assembly, and that the intervention of the head of the executive 
authority in Indio. should be provided for in respect of the hours a,t which 
we meet and the hours at which we disperse. Moreover, I consider that 
this proviso is r.gl1inst, the provisionR of the Government of India Act,. 
E'ection 63D(2) says: 

"The Governor Genel'1lo1 may appoint such times and places fo!' holding the seslion .. 
of eit ~  Ohamber of t.he Indian Legislaturo 811 he thinks fit, nnd IDny &180 from time 
to() time, by nOtification or otherwise, proroguo such '8ssionl ... 

Sub·section (3) runs 8S follows: 

"Any roeet.;ng of either Chambl'T of the Indinn Lejl:iAlaturll mAy be ndjourned by 
t ho l l ~on prpiding." 

Sir, t.he intention of Parliament has been that, while the Governor GeneraJ 
should possess, as representing the authority of the Crown, the power to 
convoke and prorogue this Assembly, the right to regulate the hours of 
meeting and of adjournment of this House from time to time must neces· 
sarily vest, in the House nnd in its President. 'l'here is absolutely no reason, 
there is absolutely no justification, for bringing in the Governor General 
to fix the hoUl'l'l of meIJting and the hours of dispersal of this Honse. So 
far as that is concerned, I say tha.t with the statutory power with which 
)'OU, Sir, ILre vellted, numely, that "any meeting of either Chamber of the 
Indian Legislature may be adjourned by the person presiding", it .rests with 
you, once this Assembly is convoked at, a partiCUlar time by the Governor 
Genera\,-it rests entirely wIth you, and it is your indefeasible right, to 
say when we shall meet again. Therefore, nothing that may be said in the 
Standing Orders, which originally were made by the Governor General in 
Council and not· by this Bouse,-nothing thst the GovemOt' General in 
Council may provide by way of a Standing Order, ct\n defeat the "light which, 
I say, vests in you by virtue of the Statute. Apsrt from that. it 16ems 
to me most incomprehensitlle that we in this House should say thst the 
Governor General should have power to direot that we sholl meet togebher 
not nt 11 A.M. but at 3 P,M. or at midnight. I say that such a power is wholly 
outside the RCOpe of the Government of India Act aud outside the scope of any 
power which the head of the Executive ought to possels in any well· 
ordered I.egislature. I therefore move my amendment. 

The Honourable Mr. I. Ore1'&l': I think there isa good deal of substance 
in the comment,s made in the Minority Report llPon this amendment, and 
I confe88 that I am by no means convinced that, any practicaJ. necessity 
hM arisen for Bny change, in the Standing Order. Government, however, 
do not propose to press any objeotions on those grounds. They a.re quite 
convinced that, if the state of public business necessitates any varilltion 
from the hOurs at which the Assembly normally sits, it will be given due 
consideration by you, Sir. They do not therefore press any objections to 
this amendment. 
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IIr. PreatdlDt: The question is: 
"For Btandin; Ordlll' 6 the following .hall be substituted, namely: 
'6: Meetings of the ASleIJlbly shall (lNbject to the direction of the President) 

ordinarily ClODUnenC8 at 11 A.X.' " 

The motion was adopted. • 

lIr. A. Rangaswami IYIDgar: Sir, I beg to move that: 

"Standing Order 7 Bhall be re·numbered as sub-order (1) of Standing Ordel' 7, and' 
after that 8ub-order the following 8ub·orders shall be added, namely: 

~  The President may direct that, in addition to i~tin  0!l the days IllloHM 
for the transaction of Government and non·offimal bUSiness, the A8lembJy. 
shall sit. on any other day for the transaction of non·offidaJ business Bet 
down for but not disposed of, on the days allotted therefor by the-
Governor General· and on such days the bue.iness shall, unless the President 
otherwise directs' be transacted in the order in which it was let down' 
on the days allottl'd for it by the Governor General. bUliness originally 
!let down 'for an earlier day 'having pl'iority over busint!IIB ol'iginaJly !'EIt 
down for a later day. 

(3) The Presid"nt may direct that on any day on which Govl'rnment u il e~ 
terminates earlier than 4 P.M., non-official husiness may he t n n~te  m, 
8ueh. order as he may direl't: 

Provided that nothing in Bub-order (2) or sub-order (,') shaH l,e de('med to pel'mit 
the transaction or non-official iJusiness on a day not allotted therefor by the, 
Governoi' General if the Governor General in Council withholds his consent 
thereto under rule 6'." 

On this matter I find tha.t some of my official colleagues on t.he S'elect 
Committ.ne have disRented, and it is the'refore necessary for me to state 
briefly the grounds upon which we in the Select Committee proposed t.ha.t 
this Standing Order should be modified. 

The present procedure, as the House is aware, is that laid down by t,he 
Indian Legislative Rule 6, page SO. It runs flS follows: 
"The Governor Genera.l, after com.idering: the atate of bnsine!lB of that Chamhe!', 

shall allot 80 many days aa may, in hi. opinion, be pouible oompatiuly with the 
public interests for the business of non-dllciaJ members  in that Chamber, &lid ma;y 
allot different day" for the disposal of different chisRes of such business, and, 011 da.ys. 
so allotted for any particular (''\a'88 of busines.o;, busine811 for t.hat clus shall have 
precedence. On other day8 lIO husineas other tha.n Government businesi 8hall be 
transacted except with the consent of the Governor Genoml .in CounciL" 

Sir, the principle of this rule is one which has been accepted in all respon. 
sible legislative assemblies, that is, that when there is a respollflihle 
Government in power that Government 8hould possess also the power of 
,bringing forward Government business in preference over private business, 
and to t.hat extent the Standing Orders or Resolutions of the House should 
enable them to do 80. In so far a8 they are provided by Standing Orders, 
~ e  are what may be called the penn anent decisions of the House, and' 
In so far BS they are provided by Resolutions of the House, the Govern-
ment of the da:v naturally command a majority in tlle Roose nnd the 
Houl:1e generally by Resolution giveR Government busineRR preference. 
The position in this country, however, is different, for the rt'BSon that the 
Government is 11. Government not responsible to the ma.joritv of the Mem-
~e~  of this ,House. ,Government business cert,runly should·ha.ve full facio 
hbeR for beIng transacted in this House, But Governmellt business in 
this country iannt merely for the purpose of getting Government work 
done but also for the purpORe of a programme o~ ~ l o  Ql'. ot li~ publio 
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work upon which Non-Official Members of this House have iii. good deal 
more to say than the merely priv8te members in other deliberative 8ssem-
~li  l ~ e o~e the reul position that has been taken by the Government 
10 the e l l tl~e RuJcs-I do not want to oriticise the e~i l ti e Hules 
and ask for thOlr amelJdmene, because unfortunately it IS not in ')Ul' 
power-is that the Governor GellHraJ shall consider the state of business 
for t.he Assembly and shall allow Il. sufficient number of days for the dis-
posal of lloll-offidaJ business aud then say that on other days no business 
other than Government u in ~  !1hlllI be transacted l'xeept with their pt'r-
rmlsslon. Now, Sir, the object of this rule is that Govermnent should not 
bp. ·hrunpered for time in t.he transaction of business which pertains to 
them. Now, it 110 happens, afl we aII know. that the Governor General 
allot.s a certain numher of specifi.e days for non-official business and there 
has been repeated comphlint. for years in this House that sufficient time 
bas not IHlen Afforded for the transact.ion of non-official business in t,his 
House, bot,h in respect of Hcsolutions and in respect of Bills. Now, Sir, 
'beyond Rnd nbove t.lwse rules, we hnve been..given certain further facilities 
'by meanll of modifications of rules in 1926, by which motions other than 
Hesolutions hnve bren allowed to bfl mHde by non-officials with your peT-
mission, Sir. and the pennission of t.he Member in charge of the business 
to which thnt motion may relnt.e. So far as that businesR is concenled 
;in this House. except for' fonnal motionfl of some kind or other brought 
iby Government., nOll-061cial Members have till now not haeI the opportu-
nity to make any sllch motion or to obtain nny day for the transaction 
of busincsM of that charneier. One reason for that is, if I may sav so, 
lihat the Governor General today allots only days for Reso\utionfl and for 
'BiIl!!, but. allots no day for tbe disposal of business other than Reflolutions 
'and BiIlfI. namely, motions under Rule 24A: nor so flU' as 1 am ,IIWSN' 
lbas he allotted any pnrticuhlr days for a.mendments of Standing Orders or 
certain ot.her miscella.neous business which might be bTought forward  in 
this House. Tha.t is the reMon why, althOligh thelle amendments to 
'Standing Orderil were brought up three years ago in this House, I have 
today got the last Ilnd desperate chance, due to the kindness of the Gov-
'ernment, to see if we cannot get through these amendments, t.o see if wc 
'cannot get. sdrne more time for the tranllRction of important business in 
t.his House than we have been allowed. so far. Now, what we have pro-
vided for itl this rule is wha.t I think strictly . confonnfl to the present 
practice in respcct of the allotment of time of the Assembly. The Gov,-
-ernor GEmetal, i ~ l tel  befor!) .. the commencement of a session, allots 
:days for fhetransaction of non-official business .. The rule says that on 
·other days no u ne~  other" tha.n, Government business may be trans-
acted,excep't with the. consen.t ~  the ~ e n ent  ~ o e n ~nt  
some aaYII lat.er wants to npprOpnate oertaIn other days m the S6S1110n 
'i9r the transaction 6f offi.cji\1 business, and cunouRly enough, while the 
'a110fm'ent of time for non ~i l business is in the hands of the Governor 
~enel l t  the. Illlot,pent of time for o.fficiR.l busine.ss is in the hllnds of t.he 
e i ~nt  The. PrE'siden't 8t)O'';1\ particular days for thEl transRction of 
ofliclal businellFl And 'B'onOlirab1e Members are aware that they get. at the 
'beginnhig of e·,wtysession" a notiee saying that the President hilS 1l1Iottod 
'su('h h:nd such anvil for t.hf\ transaction of offi.'Cial burliness, Now. over 
And he{;dnd thesE' (fa"l1 whie'h h'ave bE'eI'l givE'n over for t.he t ~n tion of 
.omcl!i·l' nild n n~ et l l i ~  there arc II. riurnher of dRYR which are 
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available for the transaction of business which may fall into arrears, either' 
in respect of official matters; or in respect of non-ofticiul m'llttel's, 
and 1 propose, by this Standing Order, merely to provide that, 
whellcver such days are available, they must be, "Iubject to the 
rlilrections of the President, open for  non-official business being 
taken,. Of courl-lC, if official business has to be brought forwurd, the 
Government can always say so and bring it up on a part:cular day, and 
they can always obtain precedence for official business. That is left 
untouched by this rule, but wherc such a thing is not done, I say, Sir, 
it stands to reason that the Government shmdd leave it to the President 
to say that on days not allotted either for' non-official business or for 
afficial business, non-official business, for which there are so few days. 
allotted by Government, should be transacted on those dnys. There is also 
another matter which is dealt with in this Standing Order. On many days 
Government business is put down which is of a very formal character. It 
iF! finished in five minutes or half an hour and on those davl' we come 
here with all pomp and circumstanoe, bow to the Chair, the motion is 
mad!) and' then we bow to the Chair and go out. Sir, those days are 
clearly wasted and we people who come from long distances cannot be· 
(1ooling our heels for days on end without doing any business. 

An llonoura.ble Jlember: Don't you want to warm yourself? 

1Ir. A. RaIl&aewami Iyeqar: e~  I want to be in the House where 
~ t  is provided, make it wa.rm for myself and make it warm for Gov-
ernment. (Laughter.) Therefore, Sir, my proposal is that we should. 
utilis(' to the utmost the time which is available here for the transaction. 
of bot-h' Government and non-official business. My Honourable friends in 
the Select Committee, who have dissented, take their stand on the ground 
that this alteration in the St.anding Order would interfere with the power 
which is vested in the Governor Gl1Dcrnl in Council, which says that no 
busilll'S8 other than Government husiness shall be transacted, except with 
(he consent of the Oovernor GenerAl in Council. Sir, I sny WE' have ex-
prel>81y reserved this right to the Governor General to sny on any pllrti-
cular day on which, th(, Governor Oenernl in Couneil mny wani precedenee· 
for otTicial busineRR that they want thnt day for that purpose and the 
}Jl'ovi!4() to the Standing ()rdf'r tllflt we have brought forward lays down: 

"Not.hinz in Buh_order (2) or sub"orJer (3) shRII he deemf'd to permit the transac-
tion of non-ollicial hllsine"" Oil a Jlty 1I0t allotted therrfoT hv the Governor Gent'ra) 
if the Gnvernor General in Council withholdR i~  on ~nt  thert'to tinder rule '6." 

1'hllt. iI', if the GOVt'l'nor General ·in. Council, on uny ol'l'lIsioll, cOJlRiders 
tll/tt he mmnot,ClonHistcnt Iv with the stlltc of Government bllsineAs, or 
upon Rome other valid and jm;t ground, pennit th,.t clay ,to be usod for 
the t.rtlnAllction of non-dffidul busincss-, ~  that, if t ~ say so, we 
shall not. t.ransllct that businpsA" Thnt iR the proviso thllt is put, forward 
rmel I feel. Sir, t,hnt.. with ·t.hot provho, thp right!'! of thf' Governor General in 
Couneil ore perfect-Iv l~  A II that. we wnnt is that, we should have fair 
and full o io tunit i ~  of diseuRR;ogo this matter. As a matter of fact so 
fllr as the business of the LegiRlntive ASRembly is concerned, We sit here 
cnlyfom'days'in thf'wt'eknno throe daYRare off days. I. know that 
Honournhle Memben; on the Governm(mt side, esp.ecially Memb(>TS of the 

e~uti e Council and the Secretaries h&'v-EI &. j:(ood deal of work to do a.nd 
t,h-ev may wRnt,. ·toO haveRn Executi"e Council mMt.ing on Friday. That 
;,.&y be,' but what we' say 1F! t,hRt, if this House is going to dischRrge it.g 
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,-dut-ies in the manner in which it is expected to do, and in the present 
state of things so long ns the NOll-Offi'cial Members have not been given 
that opportunity to put forward programmes of public business which the 
Government, by the strength of their majority, can take up, so long all 
,this House, in which there is. no responsible government, continues to be 
what it is, I SIlY, S'r, the business of this House eannot be put in the 
same clltc·gory ill which the business, for instance, of the British Cabinet 
, elm _be put. hecause the business of the British Cabinet is really the bURi-
. ness of till' British Pnrliament.. The majority of the British Parliament 
lIn'8 put, the Cabinet in its plnce there and the business which the British 
Cubinet tmnStlcts iR t.he busillesf; which the majority of Parliament wante 
them to transaet. Therefore the business which the -representntivc" d 
the JlPople do want to carry out is actuaHy carried out by the Executive 
sitting in PurliulHent, by the Cubinf't. which is under responsibility to that 
non-official majorit-y. YOII mlly here give us at least, an opportunity to 
-hring up OUl' business and have it. discllssed, a.nd give Government, fln 
opport,unity of knowing the Sf'nse of the House nnd the fepling nnd opinion 
of t.he pl'ople of this coulltry through their representntiv(>s in this ASRem-
bly. 

I do not think it neces!'!arv for me to elAborat(\ the matteT. T am SUI'I' 
that t ~ whole House, irrf'Rpective of nny pArticular parties, will certainly 
I>Upport-the proposition thAt. in justicc to their constitueney they must 
be in a position t,o bring forward the bURiness of tIl(' people concerned, and 
thnt they must not be here merely lUI regiRtering mnchines for Any pro-
posal fhRt Gowrnment mAy bring forWArd, that they should hne freedom 
to bring up public hURinesR on behAlf of the country itself, ana that evf'ry 
facilit,y Rholllcl be given to thE.'nt that is needed for the transaction of public 
-business. 

I trust that all parties will support me in the appeal that this StAnding 
Ordl!r Rhould be altered in the ma.nner I propose. 

The Hcmouable 111'. I. Orerar: Sir. I regret that I must 0ppoRe this 
'-runendment. As a preliminary I have one or two observations to Jrlnke 
upon the general seope of the StRnding Orders. 

As "Honounible Members are aware. rules for the transaction of or rp-
gulating tbp. course of business  in the Houae are made under sub-section 
~  of section '67 of the Gc>vemment of India Act. Sub-section (6) of the 
Mme el~tion mSK:es the following preecription: 

"(6) Standing oraer. ~  ~ made providinv: for the ,conduct. of l i ~  and the 
-procedure to be follawed In either Chamber of the Indian Lel{llilature In 10 far all 
--these matte,. are not provided for hy rules made under thil Act." 

It iR furi,her provjded in the slmle sub-section: 

.. Anv ltaniting orders made III lIforp.uid which ill repu\lnllnt to ttw. o i ion~ of 
any rules made unaer this Act .hall, to the extent of that repugnMlCY but not othClr-
-W18e. be void." 

_ 1 should, therefore, desire in the first· instance to point out to the 
ou ~ thnt there are two presumptions II.S to the scope and vlI.lidit:v ()f the 

"Standinr:Orders. In theftt'Rt inst9nce, they are intended to provide for 
matkrs whidr are not already provided for by rules, II.nd, Mcondl:v they 
ll ~ t 0(' repugnant 'to any provisions contained in thOfle rules. I would 
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ndd further that it is an equally clear principle that neither hlleEl nor 
'Stsndin.; c>rders ou.ght to be mnde in Rny way inconsistent with the genere.1 
intention and policy of the Act itaelf.· 

Now, my first submission is that the anumdment proposed by my 
HI.I10llrllhle and learned friend doeR infringe against both of these restric-
tions. It provideR for u matter which is already provided for in Indian 
L('gil'-Iutive Rule 5, and I think it rmlsonnble to infer that Legislative Rule 
6 is exhnnsUve on the particular point with which it deals. Now that rule 
provideR for two different cluBseR of dn.YR to be allotted by the Governor 
GenerHI. 'l'he amendment which the Honourable gentleman proposes in-
trodllC'P4 a third class of day for thE! disposal of non-officie.1 business. My 
submission is thAt the proposed amendment sets out to provide for a m'ntter 
which is already provided for, and secondly it, is inconsistent with the 
rule. The Honourable Member Ruggests that the. proviso to his amend-
ment saves that rule, that it maintains that discretion allowed to the 
Governor General, t.l1C responRibility imposed upon the Governor General 
by rnle fl. I think, if the House will examine that proviso more closely, 
they will find that this is not, RO. In point of fact it reverses the matter 
entirely; inRtead of requiring the conRent of the Governor General, it 
merely gives him nn opportunity of diRsenting, which is a. very different 
thing. 

Now r W/\S glad to observe that the Honourable learned Member did 
ncoqrlil'c that the position of Government in t,hiR House is not at all times 
S11Ch f,f', to comm/lnd a. ma.iority, and that the various other circumstances 
with whif'h Government is faced in dealing both with Government Bnd non-
official busineRs require thnt the interests of Government business and t~e 
intereRb, of ~ n ent  in regnrd to nIl businesR in this Honse deserve a 
roasonable degree of eonRideration, and on t.he other hand the Honourable 
Membt'r rOIl1J)lllined regarding the num her of dRY8 allotted to non-official 
l)usiness. I think he recognised himself 1 hat the fact. that he is speaking 
on the present, occasion was due to Go"ernment's recognition of the claims 
()f non-official business in this House. 

Mr. Ii. Rangaswami Iyengar: But it mBy not be 110 always. 

TM Honourable Kr. 1. Orerar: I shall now deal with the consequences 
which would ensue if non-officinl business could be put down on any day 
when Government husines!'I terminates before four o'clock. I think that 
if Honourablf" MemberR opposit,c will consider that ProPoflition more 
doae4' , iiliey wJ1l "gree that it would put Government at an unfair disad-
~e and imposc undue inconvenience on Government Members. 
~ li'mendment proposed would h"ve the result that non-official busine8&--
very frequently non-offici8l business of very great importance-would COtll'e 
forwllrd for discussion in this House in 0. manner which would be quite 
'casual and fortuitous. Many cirCllmRtnnoes might CBuse Government 
husinesR to be tenninnted stan. enrlier date than Government anticipated. 
It would consequently he ·impo!'lPlible for Government, under the conditions 
which the ameudment would crente, to have any degree of certainty with 
regard to the non-official business thnt might come before the House, 
"That;. is not only an inju8tioe to Government, but it would not be entirely 
in t ~ interest.!'I of non-officia1 business and it i8· not reasonable to ask the 
Members of GovernmeJrli . responsible fnr these various items of non-offic:ial 
lmsineas to. be prepared at aTItimes, very frequently without any notice 
'whatever, to deal with ·matters thufl put before t,hem. These are the 
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grounds on which I venture t,o submit, to t ~ House that this amendment 
should not be accepted. 

Kr. Preatdent: In such a (lase f.he Govemor General in Council has got 
o~  under the proviso to say, "no, the President shall not transact such 
business". 

Diwan Ohaman Lall (West Punjab: Non-Muhammadan): Sir, I would 
no:, Ita ve risen to speak on this matter but for the fact that the Honourable 
the Hom'! Member has appanmtly misread the amendment that is sought. 
to be made in the Standing Orders. As pointed out by you, Sir, there is 
{\ proviso in the amendment which is in column 2 and which reads thus: 

"Provided that nothing in 8ub-order (2) or 8ub-order (3) shall be deemed to permit 
the transaction of non-afllcial buainet18 on a day not allotted therefor by the Governor 
General if the Governor G.neral in Council withhold. his consent thereto under rule. 
6." 

When the Honourable tbe Homa Member wns talking about casual non-
dHeisl business being brought before the House, bl' llPpurent.Iy hud for-
gotten that tbE\re was n proviso in the amendment which my Honourable 
friend Mr. Rnng88wami Iyengar is moving, under which the Government 
have t.he power to prevent any non-official bUfliness being brought before 
the House if the Governor General in Council directs that it should not be 
brought forward. If that is the position-and that i8 perfectly clear 
~ n  to the amendment that ia sought to be made-if that is the posi-
tion there can be no fear on the part of Government that any casual busi-
ness would be brought forward which they are not prepared to meet. 
huvinr, had no time to prepare their case. 

!\:(lW let us take the Recond point in regard to the repugnancy of any 
rllll.''' Tllllde under the Government of Indin Act. The Honourable the Home 
Member said that if there waR any Standing' Order made which W!lS re-
pugnant to the RuleR, it was ultra viTell. I Ruppm;c t.hnt is the corrent 
int\')'preTation t,o be put on the Honourable Member's stntement. Where 
is there the rule already' under t.he Government of India Act according to 
whieh .what my HOll'lUrnble friend is wnnting to do could b\' declared to 
be repugnant to that rule. The only rule that we have is sub-section 6 of 
sect,jon fi7 of the Government of India Act,. Sub-section 6 sa.vs: 

"Standing ordars may be made providing for the conduct ofbllsinesB and the 
procedure to be foHowed in either Chamh"r of the Tildilln Le!islllture in so far as 
thes!' matters are not provided for loy ",u1es made under t i~ Act. The first standing 
orders shall he made hy the Governor GenernJ in Council. but may, with· thtl consent 
of the Governor General, he "ltered by the Chamher to' which they I't'Jat.e. 

Any !;t.RndiJl .. ~ orders madE> DR aforesaid which iR l'PplIgnant, to the pl'ovisioll8 of 
IIny rules made uooerthis Act shall, to the extent. of th'lt l e u~ n  hut not other-
wise, be void." 

Now, there is no rule of the type or nature tbM my Honourable friend is 
wanting to make. If t,here iR none, how can it be suid that the amend-
me,): t.hflt my Honourable fripnd iR wanting to make is repugnant to a rule 
that is already existing. My learned friend haR provided for that, that. on 
cert1lJin dn.vR WH Rhould have the right of bringing forward cert,a,inblfRRleslr 
before the House, Rnd full powers fire being given to the Governor GenerRI 
in Council to prevent UII from transacting such business if t,he GoVernor 
Geneml in Council 80 deRirefl. 1 eannotunderstand either the' question"or 
elnl~n n  of E\ Standing Order of t,hill nature to Bny rules ~ e t exist or the-
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o ~ t l that was raised by the Honourable t ~ Home Member, namely 
that euch business 811 is brought forward before the House may be of 8 
.caSUIl} nature and the Government may not be prepared with their case. 

'rile Hcmourable JIr. _ oJ. Orerar: May I explain, Sir? I did not suggest 
that the business· itself would be of a casual nature. What I said was· tha.t, 
though the business may be of a very substantial nature, it might come 
before the House in a very casual manner. 

Dlwan Ohaman Lall: I quite agree. If I was not interpreting the 
Honourable Member rightly, it was not done with the intention of not 
n~ etin  him rightly. Wl\at I had actually understood him to say l ~ 

~  the business might be brought forward in a casual manner. I did 
no~ lnl!fm that the business itself might be of a casual nature; all that I 
Ilwnnt WD.S it might be. hrought forward in a casual manner. That is ex-
/Idly what is provided for by the proviso to t ~ amendment, that is, that 
any husiness which the Government consider is brought forward in a 
casual manner can be prevented from being brought forward in this House 
by the fiat of the Governor Genero.l in Council. If that is the position, 
what is the fear of the Government in this matter? In this case the 
1J11l'f;tion of business casually being brought forward does not at all arise 
because the proviso is definite and clear. Complete and full powers ha.ve 
·been given to the Governor General in Council, who, acting under it, can 
prevent any bURiness being brought forward in this House under the new 
'Standing Order that is sought to be incorporat.ed. Under the new Standing 
()rder, the procedure, I understand, would be this; that notice is given by 
us on this side of the House and t,he President puts the matter down on 
t.he agenda paper. TIefore it ea.n be brought before the House, the Gov-
ernor General in Council can intervene and say, "I will not pennit that 
particular bURineRs being brought, forward to the House". If that is so, 
I t·ake it that the Honourable Member's objection in regard to that parti-
('.lllar part of his argument disappea.rs. If the HonouJlQble Member has 
fin." fllrt·her argument toO advance in regard to the casu'alness, or the manner 
in which the business is sought to be brought forward, I am quite prepared 
t·o listen. Thcn, I take it that, that is not really a serious argument against 
t.his amondment beirig incorporat.ed in the Stnnding Orders, because, as 
I have saiel, I repea.t again tha.t the Governor General in Council hAS com-
plet.e power t.o prev(>nt. us from discussing anything on the floor of this 
House which he does Dot desire us to discWls. 

Now, in regard t.o t.hf' repugnancy, may I ask where is there any repug-
nancy? To which particular rule is the new amendment thAt my Honour-
Rblf' friend is bringing forward repugnant? 

The Honourable JIr. J. Orerar: The rule 6 of the Indil1n Legil3lnth'e 
rules. 
Diwan Ohaman Lall: Let me read rule 6. Hule 6 says; 

"The Governor Genet'al, liftpr Clonsiderin:l\' the sta.te of bUliinesa of that Cha.mllf!I', 
shall allot !IO many daYII !WI may, in hie opinion, be pOll8ible oompatibly with tht" 
llublic interests  for tho busin_ of non-official members in tha.t Chamber, and may 
allot different days for the disposal of different cla.saea of such busin_, and; on 
days 110 allotted for any particular c'as8 of bueinflllB, bUllinetll for :that ClUB shall havl' 
precedence. On other days no busiDeII8 other than Government bU81nf!ll8 sha\] bf' 
transacted except with the OODsent of the GovernGr General in Ooucil." . 

~ t .ill exa.ctly tbe proposition that we are moving. We are giVtng power 
to the Governor General in Council to raise his objection. The consent of 

• 
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t,he ~ no  ~lle  ;vould be. there,. either eXpt'cssly or by implioation, 
That 18 -to l~  If the .hovernor General wsnts that such and Al1ch bUf>inl:'ss 
I:!lmlI not, be trunsllcted on the Boor of the Houae, then he ellu eay fJO ex-
~ l  If ,on the other hlmd he electA to take no objection, then by im-
phcntion hIS ennsent, has l~een taken, Where is the repugrumcy in ~ i  

rule? If rn,V ~onou le fnend had not put down the proviso, I oun under-
stand the posItIOn of the Honourable the Home Member, But having put 
down the provitlo which is the main thing in the amendment, there is nO-
t i~ in it, which is e u~no nt to rule 6. Having put it down, where does 
the u~ l  come in? I would dl'aw tpe attention of the Honoul'able 
the Home Member once agaill to the last, three lines of rule 6, which run : 

"On other days no baains88 other than Government hU8in81ls shall be transacted 
except :wit.h the comen ... of the Governor General in Council." 

lftbat is the propositlOn, that is, that the Governor Geneml in Uouncil 
hQS tbe rlght to gIve his consent whether we should or should not trunso.ct 
bUSiness ot,her than offiCial buslIless, then this rule does contemplate that 
under certain eventualities the Governor Generul may give his consent for 
the transactIOn of business other thlln officud. If that is the posltion that 
is contemplated, namely that business other thun official business muy be 
trunAnctoo on partiCUlar duys which arc allotted by the Governor General 
in u l ~il for the transuction of purely officiul business, then IH1rely we 
havc t,he right to amend the Standing Orders, keeping in view the final 
authority of the Governor General ill Council to give h.is consent or to with-
hold hi!> conRent. How fire we going outside the ambit of these three lines 
in rule W! Hm\; lire w{' doing anything which is repugJHl1lt to rule 6? The 
proposition scems to me to be perfectly clear. Rule 6 contempll!.tlls thaJ 
there Hre eertuin officiul dll,Ys, allotted by the GOVl'rnor Geneml ill Council 
011 which 110 other businel.!l1 e l t i i~  business, shull be trlllls8cted, 
except with the conl'ent of thf:' (Jovl'rnOl' Generu\ in oull ~il  The proviso 
ill the ImwndmeTlt to the Standing Order thut is Rought to be made reads : 

"I'nlvided that lIothing ill flub,ol'der (2) 01' lIui..ordp-r (3) ~ be deemed to permit 
. the trRllsaction of nOIl_offidal business 011 a day not allotted therefor by thO) U"\,,,rt"" 
Oeneral if the GoverJ\or Gt'lle1'81 ill Cuuncil withholds his eonsent thereto under rule 6." 

III fuel the proviam is act,uslly in COIlSOnll.nel' with t.he phraseology, the tel" 
'minolo!(,v und vrinciple of rule 6. :1"81' from being repugnant to rule 6, 
it upholds the prineiple of that rule, which say;! that, the Governor General 
ill the finnl uuthorit.v whether we shou.ld or should not be grll.I1ted pennis· 
sioll to traJliiact non'-officiltl business on uffieial days. I suggest that, under 
theRe eircumstnnces, both the arguments of the Honourable the Home 
Member have no force. I would therefore like the Honourable the Home 
Member to revise his verdict in view of wha.1; we have said on this side of 
the House, to revise his verdict that there is anything repugnunt to rule 6 
in the amendment that is being sought t,o be moved by my Honourable 
friend Mr, Ranj;CQswami !vengar, or that we are going out,side the ambit of 
rule 6 unil ~l e ltinll BO!n'etbin", thai, would be considflrflo to be ultra vir,,,,. 

On the oHler hand. Sir .. neither is there Iln\'thlna repugllant in 
12 lfOON'tbe IlmenrPmentt,o ~ 6. nor is thE'r8 mwthing in tIle l'u1e8 which 
could make tbe learned Home Member consider that we are trying to take 
out of the hands of the GovenlOt Gflnel'll.l in Council a ceri,ft,in power of his 
undpf ,1.'u}p. 6" 0" under tbe, GoVt''1llJlent otlndia Act, .. Sil', TORn· for .the 
,R\lVportof 'all l Qu le e l e~ whq ~ i e  .tbl't business ah.ouldbe-
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transacted by lit; in II propel' fll!lhion, with full regaril for the ;ntereflts of not 
only t,he Goverwnent but of the public in general, that we should utilise 
our presence here for transacting business which we ~oul  eMily tran-
eact, but which w() arc prevented from trnnsucting under certain rest,rio-
tiol1'" thnthllv(' been placed IIpon Uf; by nile 6 ~  by the Governm(·nt 
of India Act, 

Sir Darcy Lbldlay (Bengo"l: European): Sir, for be it from my dcsire 
to curi! Ill.'" own toloquence or thlll· of other e o ~ of t,hIJ Housc which 
is always so promiinent onnon-dfficilll dllYS; hut I desire to 0PPQIe this 
alllendmeut 011 (thet grounds Ohe of the ",rounds 1 l ~ is t,hnt we ~ 

already .very fully worked during the sessions; and it is n great relief to 
many of us, Sir, to have thes(' short. RittingR which we nrc occRsionally 
. receiving 011 Government days. 

An Honourable Kember: You can enjoy them. 

SIr Darcy LtDdlay: I wDuld· 11190 . point out· that on t,heRe sbort sitting 
days, thetill1c of a number of the ~ el i  is tKken up ill committee work 
whioh is equally us ampOl'inntas debating jn this ~  1£ Ill! these 
short Government dllYs nre to be tnken up with non-affida.! business, I 
fisk, in all fairness, S'ir, where are we to find the time for the committee 
work? I quite recognise, Sir, that the matter will be in your ha.ndF! .... 

JIr. Pre81cl.i1t: In the hands of Goovernment, not . .in tn." hnnck 
Sir Darcy Lindsay: If this amendmellt is IIccept,ed, Sir. 

Mr. Pr881dsDt:Still, it will be in the hundR of Government, u ~ o ill  

to the proviso. • 

Sir Darcy Lbldlay: The refusal is in the hands of the Government, 
Sir, but we know how Governml'nt dislike t() refOlle anything; and there-
fore I ma.intain, Sir, it is really in your hands. And knowing your keen-
ness for work, I fun K little afraid thnt the' oocltRions will be taken to 
penn it non-official maUers being deAlt with far more frequently than at 
prNlcmt. We know the' Attitude of Government who Itrc Rlwnys ready, 
,dlOrevel' possi,hle, to flssist Members (,411 l l l ~ McruhcT: 
"Question") in the tlllltter of nllotting-non-officinl days. I mny, fl.!!. an in-
stance, point out t;hnt the Government hnve allowed thiF! matter t,o be 
brought forward on 1\ GovermnE'nt day. So, I feel that we are already in 
safe handR, and until Government. ahuse t.heir power, J Wffilld be sorry to 
see any change. 

Then, BRain, Sir, if non-official matterR nre to be brought. forward on 
that part. of tIle GovemmeJ'lt, days which iR not occupied by Government 
work, ill it not placing us in fl somewha1; difficult. posit,ion? We, many 
of us, reclUlm to stunv Ule cllReR thnt arc likely to come fOl"WRrd, and ~ 

we t,o rmend t.ime in our At.udy and then find that the whole day iA talcen 
up bv o-o'Vemment business, and t,heAe mnttcl'R which we llave Rtudied 
do not. come forw/\rn at nll. Sh', if r maV snv RO, llnt,il we find that Gov· 
(lrnmpnt 00 not !!'ive the House tllRt. nl!lliRt,ance to cliRCUSS non-official 
mflUerR ~  ,,'e desire, T Ruggest thRt w(' lel\v(' t.hf' Rt,Rnding order aR 
It if'! ntpre!:(\nt. 
Maulv' J[uhlll1l1DacI 'Yakub· (Rohillcund andl Kwnaon Divisions: 

u n ~ n Rural): S.ir, of 0.11 the nmendmentl'! thAt arE> prop08ec:J 
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to be made to the Stn.nding Orders, this amendment which as just now 
under .discussion is the most .unportant and most urgently needed one. As 
my fnend the Mover of these amendments has already pointed out, there 
ha.ve been general complaints that many of the non-official important Reso-
lutions and Bills are never reached in the House, and they are never dis-
cussed, although the life of the Assembly is practically exhausted. In reply 
to a question put by me last year, a statement showing the number cf Re-
solutions and Bills which were introduced or proposed to be introduced by 
Non-Ofticial Members, IlOd the number of those which were actually reached 
or discussed in the House was put up by the Governm'ent, and it was 
found that more than two-thirds of the Resolutions and Bills which NOD-
Official Members wanted to be discussed in the House were never rea.ched 
at all. It is for the transaction of these Bills and Resolutions thnt this 
amendment is now being proposed. 

The Honourable the Home Member has raised two objections to this 
amendment. His :first objection is that it is repugnant to the provisioIls 
of the Governm'ent of India Act. I submit, Sir, that as my friend Mr. 
Chaman Lall has a.lready pointed out, this amendment is in no way repug-
nant to the Government of Indio. Act. The principle of Section 67 ~  of 
the Government of India Act seems to be that the Governor General should 
have a  voice in the transaction of non-official business, and as the omend-
ment now stands, we have provided for giving to the Governor General the 
power to withhold his consent for the transaction oi. any non-official busi-
ness, if he so considers. 

As regards the other objection, that it is inconsistent with. rule 6, I 
would submit thot the Butendment is not ~ all inconsistent with rule 6 
of the Indian l~e i l ti e Rules, because in that rule it is nowhere laid 
down that off-days, for which no other business has been allotted, cannot 
be used for the transaction of any other business. Rule 6 provid<:ls that: 
"The Governot' GenenJ, after considering the state of business of tha.t Chamber, 

shall allot 10 many day. as ma.y, in his opinion, he poIIIIible compatibly with the publio 
interellts for· the busilleas of non-official members in that Chamber, and may allot 
different days for the disposal of different clall8es of such business .  •  . II 

But this rule never says that it will not be possible to allot certain other 
days which have not been allotted ry the Government for the traru;action 
.of any other business. So we find that the amendment which is proposed 
to be made is neither repugnant to the provisions of t.he Act, nor is it in-
..consistent with rule (\ of the Indian Legisla.tive Rules. The Honoura.ble 
the Home Member also said that., by allowing this amendment, 
we would be .imposing Il disadvantage on the Government MemhN'S 
and the Government. He· said thl1t Government Members 
will not ~e time to prepare the subject, which is to be 
discussed in the HOllse. Now, I submit. Sir, that the Honourable the 
Home Member as well as my Honourable friend Sir Darcy Lindsay ~  

t.o be under a misapprehension, nam'ely, that by passing these amendments, 
we make it imperative upon t,he President to allot all o ~  and all da.ys 
. on which Government bURiness is concluded before 4 p. m. for non-offioial 
business. Of course that is n<-t the case. This is only an enabling amend-
ment Bnd nol an imperative amendlll'ent. The amendment says that' lihe 
President "ma.y direct t,hBt, in adqition to ,sitting ,on t.he days allotted for 
the 'transaction of Government Bnd non-ofPcial busine$s, the Assemblv JlhaH 
-sit on any other" day for the transaCtion of non~o t i l business, II etc· . Now. 
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Sir, the amendment, as I said, only enables the President to allot these 
days, aud 1 am sure that no President, in allotting such off.days, would 
exercise his (liscretion without consulting the convenience of the Leader of. 
tho House BS well as the leaders of the different other parties in thfl House. 
These days will only be allotted after giving full opportunity to t.he Gov-
ernmEmt Menthers, as well as Members on the other side of th('( House, to-
prepare their business. Moreover, if this amendment is carried out. the 
only businol:!s that would. be transacted on off-days would be the business 
whi(lh was left over from the agenda on a previous day. Now ~l l  this 
business was placed on the agenda of a non.official day, Government Mem-
bers must have prepared themselves to discuss that question or Reaolution 
and they must have got t,heir replies IUld their papers ready with them, 
so it will not be imposing any additional burden-on them iif this business-
is taken up on any off.day. 

As regards sub-section (3) of the runendment, that ., the President 
may direct that on any day on which Government busine9S termina.tes, 
~ lie  than 4 P.M., non-official business may be transacted," etc., I 
would submit that on such days also no new work will be transacted, 
IJO new non-official work will be taken up for which the Government Mem-
bers are not ready; only that work will be taken up for which they have, 
already made preparation and which was not reached on the day for 
\\ hich it was fixed originaUy. MOf6over, as I have already pointed out, 
no President will allot these days without oonsulting the convenience of' 
the Government Members and the Members On the other side o.f .. the' 
House. If it is brought to the notice of a President that such time 
:s to be taken up by any Select Committee, 'Jr-that Government Mem-, 
bers are not prepared, or that they have not had th,e time to pr&pare 
themselves to discuss that question, I do not think that a.ny President 
will insist upon having that business transacted at that partioular time. 
What the amendment aims at is that the President of the Houae 
may be given /I. power to allot certain off-days for the transaction of non-
(fficial business if it is not objected to by the Governor General in 
Council; so neither the power of the Governor General in Council is 
<1/iminished nor is this amendment repugnant to, or inconsistent with. 
c.ny provisions of the Government of India Act or the provisions of 
rule 6. It WaR noticed during the last Session at Simla that not a 
singlo off-dt\y was allowed by the Government for the -preparation of 
the work which was to corne up before the House. All the days, except 
Sunday"" were filled up during the last Simla 6'ession, which was of 
,'ourso considered a great hardship by many of the Honourable Mem-
bers. Well, by introducing this amennment, we will enable the Presi-
dent' to utilise these off-days only if it is considered convenient that 
cbrtain business, which ~  not' finished on a particular day, may be 
taken up on another day; and I don't think that it will in any 'way 
('ntail sny extra hardship on the Government Members or on any other 
'Members of the House. I consider t,his amendment very important and 
1 think that, considering the very small amount of non-official business 
llhich is trans8.Cted in the House, the amendment must be supported 
rond should be accepted by all sections in this House. Sir, I support 
ihe amendment, .:' 

Kr. L. Graham (Secretary, Legislative Department): Sir, I only 
wish to ma.ke two r)r three small points at this stage and I sba.l1 ofirst 
deal with the speech of the Honourable the Deputy President. I might 
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~  t~ e main. point, ill his (lharge ugllinst Governnwnt it> j;hat sufficient 
tune 18 not gwen for non-official business. Well, Sir, if by tht\t is meant 
t tmt ~e oul~ make nn e~o t to get through all the non-official business 
~  ~l  notices urH receIved, we should certainly have to sit for 865 
<'ByS m th& year! 

Maulvi Muhammad Yakub: How man\' days "floes the House of Com-
mons sit? . 

Mr. L. Graham: Not for 365dnys. 

Jlaulvi lIuliamD.1d ~ u  For how mADy days t.hen? 

Mr. A. ltanguwamt IyeDI&l: Certainly more dUSt> than we do. 

o Ill. L. Graham: Quite so. Tha.t brings me to my next point. The 
hrst moment Honourable Members come up here they Rlwayssay to me 
.. Why are we dragged up here 80 early?" Before they Bre here l\ month-
they say to llle .. Wbtlfl are you going to let us go llway?" . 

Ill. A. Jtaneuwami ly81J1&l': Thl\t is because you don't give us busi. 
neSR to do. 

Ill. L. Graham: 1 have ne ~  seen /lny Honourable Member display 
~ desire t.o sit longer than we do at present. 

Jlaulvt lIuhammad Yakub: Could \\'e not sit longer b.y allotting off-
dllYs? 

Ill. L. Graham: My Honourable friend may remember that possibly, 
I may sliy probably, the deadest hour for non-official members of the 
House, judging from their attendance, i ~ the after-luncheon hour on non-
official days. Generally speaking, I think I am right in saying that the 
quorum is only maintained by the Govemmem :\lembers on these days. 
'fhat has 'happened very frequently nnd there were occasions during the 
('orresponding Delhi SessIon laRt yellr when the House WIlS counted ouf; 
on non-officil,l daYR. On the 31st of ,lost month We had one of the shortest 
:sittings on record in this House· That, Sir, was not nn official day: 
it WRS a non-official day, when a number of non-officinl Bilh; had been 
rut down on the paper Rnd we do not know why Honourable Members 
d2d not eome to mCVe them. I do suggest., Sir, that Members do not 
take full advantage of the time which is put nL their disposal. My 
Honourable friend, Mr. Rangaswami Iyengar, lays a charge against Gov-
ernment that it is the fault of Government that, for the last 
thrM years, he has been hammering away at our doors to get these 
amendments made, and t·hat this is his first opportunity. Now, Sir, 
what. happened in the Sin'tla. Session in 1927? At the request of the 
Honourable Member the motion wns put down on n. Government day. 
day after clay; nnd my Honourable friend chase not to move it .  .  .  .  . 

Mr, A. B'Ppawaml ~  No, no. I am afmid the Honourable 
Mr. Graham is mistaken: so ·far atl 1927 is on l ~ ne  1 think thore was 
no day on which I did not want this motion to be brought forward. I 
think he is entirely mistu.kea. • 

Mr. L. Graham: The Honourable Member is unfortunately Buffering 
from Ii short, memory. If he will get the Agenda papE'ors of thfl.t seslion, 
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he will find that itl was done on more Mum one occasion find thut hc did 
not tnkl' hri!; opportunity. No\\' what hllPpened in the Simla Session of 
19'28:' W {' gave him tinhl; bllt he made a "hort !\peech Hnd Raid .. Let 
~  adjourn it to DelhI." .... 
Mr. A. Banguwami lyqar: That WIts in H),18. 

Xr. L. Graham: That is what happened in Ifl28. In H)27 he did not 
... ·ven get on his feet Ilno. addre!;s the House on this important matt.er. 

Mr. A. BaDcaawaml Iyqar: May I St\y t.ho.t on the last day of the 
:-;Imln ::)ession we all know whnt happened, and Government thought it 
would be convenient if we switched off this t.hing after the sensation of 
tlw day WOI\ over, and they took Advantage, if I mny SIl.Y so, of the fact 
that I happened to be there nnd that I would like to move it. But it 
was certainly necessltl'.Y for me, before I arrived, to make sure that the 
husiness was reall.Y to be brought up in that session. If the Govern-
ment had givcn me t.ime or notice, I would have come perfectly prepared 
.0 go on with it; Ilnd it WIlS with the ~nti e and full consent of the 
Honourable Mr. Crerar--I lim afraId the Honourable Mr. Crerar WIlS 
,:.1J80 not unanxious that the matter should go over to anot.her session. 

The Houourable Mr. I. Orerar: I waR quite prepared jf the Honourable 
~le e  had desired tc continue with the matter. 

Xr. L. Gr&ham; That brings me to another point. I do not wish 
to lay too much stress on the absence of my friend and the continued 
f·,bscnce of Mr. Duraiswamy Aiynngar. W(' did take the occasion of my 
friends flLvouring I1S with his presence in Simla-he came, as he will 
ndmit himself, very late in the session-he came I think t.o help his 
Party out on an important occasion, n.nd in reply to a telegram, possibly 
two or three telegrams; and on this occasion we arc very happy to see 
}lim I\nd we have given him a very early opportunity of putt.ing his 
hUfliness on the pape)·. I do not, think, Sir, t.hat he is justified in casting 
it in our teeth thst we have persistllntly refused him opportunities 
-of bringing this business before the House. I think we may say pre-
o('illely the same thing! of the other gentleman who was 1\ .party to moving 
this mot.ion, my friend, Mr. Duraiswnmy Aiyangar, who is not even here 
to-day. I notice thJl.t my friend, Mr. Chamn.n Lall, is not in his cus-
tomary sCllt-I do not know if he is in the House Ilnywhere--l:ut it is 
lather difficult to den.l with him on the question of repugnancy. It is 
a fine point, but I will endeavour to follow him. I t.hink he would have 
been happier in his speech if he had read rule () before he got half way 
through his speech. Mn.y I be nllowed to read ru](' 6 of the Indian Legi1l-
lntive Rules? It says: 

"The Governor General, aftel' considering> the state of hU!iiness of that Chamber, 
shall allot R() many days &8 may, in his opini'oll, be possible compatibly with the public 
intereets fol' the businees of non·officia.l members in that Chamber, etc .  .  .  " 

J think m,v Honourable friend, Mr. Rangaswami Iyengar, paraphrasing t.hat 
ul~  said something about. sufficient time. I do not find that in the rule 
-or anything indica.ting it· I suppose by slllffieient time he meant sufficient 
time for t.he ine~ of non-official members; Rnd as I ha.ve said tha.t is 
:aM days .  .  .  .  . 

lIr .•. BaDgIIWami !yen,.,: Compatibly with t.he puhlic interests. 
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Mr. L. Graham: Did he llleaD sulfficient time for the busincSf! of 
offioial members? 

JIr. A. BaDaaawami IyeD,ar: No. 

lIon-

Mr. L. Graham: I am glad he did not mean that; it is'ql,lito impossible 
u.s I ~ e said. Now, Sir, we will get on to tho point of law. My Honour-
able frlend, Mr. Charulln Lall said" there is no repugna.ncy at all between 
the Standing Order as it wiH stand if amended and the exiiltingrule. In 
fact thoy are the same thing." If they are the sume thing, Sir, why make' 
s new Stunding Order? I am gltill to see the Honourable Member return-
ing to his place. Perhaps you will allow me to repeat what I said as the' 
Honourable Member is now in his place. I was trying to follow my 
Honourable friend in his argument on the point of repugnancy. As an 
experienced legal practitioner, hewiH of course know that it is a very 
di:fficult point to argue. He first. read the rule and then read the Standing 
Order and said" What is the differenoe?" I asked, if there was no 
difference, why make a new Sta.nding Order? The point which I want to 
t.ake now is that, to my mind, there is an essential difference, that the 
rule sets up the Governor General as. the authority for the a.llotment of 
time for the non-official businesR of the House. '1'0 my mind that rule is 
exhaustive as regRrds the authority. The Stauding Order sets up the 
Honourable the President as a parallel Ruthority. 

Mr. A. lI&Dga.swami IYeDgar: No. 

Mr. L. Graham: My Honoura.ble friend shakes his head. The l en ~ 

ment. is: 
"The President may direct that in addition to sitting on t.he days allotted for the 

traI)saction of Government and non-official basineu, the Assembly", etc., Pot<:. 

Mr. A. Baqaswami Iyengar: Provided-there is a proviso. 

Mr. L. Graham: The proviso relates to the powers of the Governor Gene-
ral in Council. The rule relates to the Governor General; a.nd the Stand-
ing Order relate!; to the President. in the ma.tter of allotment of days. I 
say, Sir, without fear of contradiction, that the rule sets up one authorit.y 
for the allotment of days, the Governor General, and the Standing Order' 
sets. up the President R8 an authority for the allotment of da.ys. 

Mr. A. lI&Dluwami IJ'8Dlar: No. 

Mr. L. Graham: To 0. certain extent the President's power in the allot-
ment of days can be checked by the action of the Governor General in. 
Council. 

Mr. A. Ban,aswami Iyen,ar: Question. 
)[r. L. Graham: What dot's un- Honourable friend mean by saying 

" Question "? . 

Mr. A. lI&D,uwami IyeDgar: The purpose of the rule is to arrange 
business and not to set up an authority to control the manner in which· 
we are to transact business. 

Kr. L .. GrahaDi: The purpose of the Rule is to allot time for the busi-
ness 6£ Non-Official Members; the authority set up by the Rule. is the' 
Governor General. This Standing Order sets up a pa.rallel authonty, the-
Hono\U'able the President, and it plac(ls some sorb oi.re8trictjQtl on him by 
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laying down that no business sho.ll. be transacted without the consent of 
the Governor General in Council. 
.1Ir. A. JI.aD,aawamllyu.pr: 'l'he House is its own authority in respect 

of the buainess before it. 'rhe Governor General can give preoedence for 
official business and on amcial days hehBS the right to say .. you shall do 
only this and nothing more." 

Kr. L. Graham: 'l.'hat is a queRtion of constitutional propriety, Sir, 
what the Rule states quite clearly is that the Governor General is the 
authority for Illllotting time. 

lIr. President: Does it mean that no non-official business can be trans-
acted on days which have not been allotted for Don-official business by 
the Governor Generol? 
lIr. L. Graham: It docs mean, Sir, that no time can be definitely 

allotted by the Governor General in Council fixing the days. 
1Ir .... A. B.an,uwaml Iyengar: That is for the convenience of ~li i l 

businestl. 
lIr. L. Graham.: It may be 11 somewhat involved point that I am deal-

ing with, but for that I may blame my Honourable friend, Mr. Chman 
LaB. I do say that this Standing Order sets up a paraHel authority and 
consequently there is repugnance. .... 

There is also 8Ilother point which we made in our Minority Note and 
that is that, although this Standing Ordor appears professedly to save the 
powers of the Governor General in Council under rule 6, in effect it 
l'eVtlrSes thll process as the Honourable Law Member put it: nay I would 
say, it turns it inside out. 

JIr. Preeide.nt: How? 

I(r. L. Graham: PerhaJls you will allow me to tell you, Sir. The 
Honoura.ble Prcsideut may make a direction tha.t we shall sit ,-sa.y , after 
the Houtle rises at about half past three-that we shwll. thereMter sit 
and tranSQct n ~ o i i l business and thereupon, when at that fa.teful 
moment he cltlhl upon an Honourable Member, I take it tha.t the HODOW'-
able Leuder of the House will be put in the position of getting up in his 
place ILnd saying" Sir, the novernor General in Council does not give 
his eOl1l:wnt to the truns8ctioll of th.is particular piece of legislation." 

IIr. A. Rangaawamt Iyengar: Let him do so. 

Kr. Preaident: Is that not the position under the existing rules? 

IIr. L. Graham: You wiil perhaps allow me, Sir, to contradict you on 
that point. 

Kr. President: Has not the President the power to set down non-
officia.l business to be tran&,8Cted on an official day if the official business 
terminatos earlier? , 

!tIr. L. Graham: I have always understood that we might reach tha.t 
contingency, and that the . last sentence in the r ... egislative Rules does not 
fit in with the Legislative Rules as originally promulgated. That sentence 
was added Ia.ter to I...egi&lative Rule 6. It wBSbeoause your predecessor 
thought'that he might put down non-oIfficia.l business at the end of official 
business that Govemment, with a view to proteeting themselves, obt,ail1ed 
sanction for making this rule. 
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1Ir. Plelildent: 'l'hen t1wy hRve not lIufficient.ly prot,eeled themRelve8. 
1Ir. L. Graham: The'v hllve got on wrv well so fur in thut, mutter of 

protl1ction, und apparently my HOllllurubll' 'friend thought thut the JlrOtec-
tion was suffi('ient, Itnd consequently hI' proposed this uddit,ion t·o the 
St.anding Orders. But Il" I Mid, Hir, this is rat.her difficult ground, and 
T cIo llot proposp to tllkl' an) 11\01'0 t.ime of the House beyond tloying that 
I do not, agree with my Honourable frieud Diwan Chnmlln Lall when he 

~ that. t.here is no repugDlmey. 1 Ray emphn.tically there is repugnancy, 
Hnd Umt eonHequently thil-l Stunding Orner it; lmd under the provillions of 
the Government of India Act. In fnet, my Honourable friend u~  t.he 
phrllse, and I mlly again ropeat what I said in wgard to my friend Mr. 
Rangnswlllni Iyengar, who started off his Rpeech on t.his subject. hy saying 
t hat this mlttt.er ill provided for hy Rule 1\ (1) of the Indiun Legislative 
'Rule!',. Rut. if the mntter is provided for hy Rule 6 of the Ind;an Legis-
lative Rules. t,bmre is no scope for any amendment to t,he Standing Order 
on the subject at aU. If you look at the At,anding Order to whieh"he hall 
tacked on this wholly ilTelevant provision, you will see thnt it has nothing 
to do with the matter. If you wiH read the Standing Order, 8S it will 
read with my Honourable friend's BddWon to it, you will be moved to say 
•• Whnt on eart.h has Rub-order (ii) /iCot to do wit,h Bub-order (i)? ,. us it 
will then be after the addition is mOde. 

Mr. A. BlDpawami IfIDlU: Make it a separate order then. 
1Ir. L.Gnh&m: Why, should it. be tacked on to the Stunding Orders? 

I submit t,here is no r('semblllnce or connection at all. That ~ because this 
provision hns no place· in the Standing Order itself and is dealt. with in 
t.he Legislll.tiV(1 Hulell. 1 a.m nfrtUd J have had to detain the House· over 
what is a very uninteresting mutter, bu.t with t~ respect J would point 
()ut that, this Standing Order does indeed introduee 11 revolution in our pro-
cedure; it practically overturn!! the J .. C'gis\oHve Rules which deal with the 
tte~ fully and exhaustively. 
1Ir .• vb_mad Yamin Kh&D (United Provinces: Nominated Non-

Official): Sir, while I am prepared to support t.he suggestion that there 
_bould he more days nllotted for non-official business in this House, I am 
entirely opposed to t,he amendment of this Standing Order. 1 think, Sir, 
that the remedy which the Honourable t,he Mover suggest.!! cannot be 
.obtained in t,he manner he u e t ~  If more days nrc allotted for non-
(Jffi'ciul u illt~  the Non-Official Members would he in a position to know 
exactly when t hey should be ready to face a eerlain question and when it 
is neee ~  for then! to be present in the House. As is well known, 
1111 the Non-Offieial Memhert; nre not invarin.oly preseot throughout the 
whole session. They have got ot-her work to do. l\nd they go away during 
~e t in periods when t-hey find ~ t the business in which they are vitally 
interested is not going to be transacted, n.nd devote their time to their 
private work. If this Standing Order is amended in the manner proposed 
and thiR procedure is adopted, it-will be very unfair to Non-Official Mem-
bers, because they would be ta.ken by surprise if the business comes on a 
do.y when they . never expecteJ it. I will give the House a. concrete 
example, Bir, snpposing my friend Pandit Mll'laviya is very much interested 
in Mr. Sarrla's Dill which had heen plll'tponed on the 31st of J:anuary. 
If my friend Panditiee comes to know that it is going to corne on a parti-
cular da.v, a long time before, then he cnn make a. point to attend the 
House ~ t,hnt day. while his intel ~  in t,hc Renares University ma.y 
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require him to bH ubsent from thiti House during the interval and he can 
very eusily go there. But if tbe procedure that is ~ou t to be intJ'(). 
lu ~e  by this amendment is adopted, then that Bill instead of coming 
on Rayon the 15th of February might come aU of I:L sudden 
on the 11th of February, because if there is not much Government 
bUl;incss to be transacted on Monday, all of Ii f'udden this business might 
be put down on Frida.y and the notice will be received by the Members 
on Saturday, a.nd !'uch notice will not probably reMh them in time to 
enable them to be present in the House when that particular piece of 
legislation is under conlliderat.ion. In this way, if the proposed amend-
ment iF! accepted, it will be to the detriment of Honourable Members them-
selvcR .  .  .  .  . f 

IIr. A. Rancuwaml Iyencar: Membel's who want to be abFi'lnt take 
things easily. 

lit. lIuhammad Yamin Khan: I suppose my Honourable friend hll8 
bet'D mORtly absent from this Houlle. 
Mr. A. *anauwaml Iyengar: No, Sir; No, certainly not. 
lit. J(ubammad Ya.miD JthaD: At lea!;;t there are very many Members, 

I mean Members from my Honourable friend 's l~ll t  who. are absent 
to-dllY. The." may be interested in certain business, and m'y H onoura.ble 
fricnd will never be able to get them here iD time even by seDding them 
telegrums. It is no use making aD amendment which is likely to go 
agaimt the interest of the non-official Members themselves later on, and 
I am ILfraid tha.t the Honourable Members may have to repent later on if 
they find that the rules go u,gll.inst their own interests. Of course, a good 
point hilS been made by the Honourable Mr. Gl'aham when he said that 
proper advantage is not being taken, even now, by Honourable Members 
on non-official' days. 'fhere are certain measures which are pending, and 
those measureR are st.opped with II. view to give priority to better measures. 
We often find that, if an Honourable Member moves for leave to intro-
·duce a Bill in this HOUl;e, he stoptl at a certain stage. Tha.t stops other 
HonourR.ble Members from bringing forward similar mell8ures.. I shall 
give ,t.he House 0. concrete example. My Honourahle friend Maulvi 
Muhammad Yllkub Saheb brought the Inter&st Bill before the House. Tha.t 
WIlS objected to on certalIl ground!!, and he aslted for leave to circulate it, 
and that waF! circulated, but for t,he last t,hree sessions I have been waiting 
to hear for a motion to be made on tha.t Bill. I am 
very mooh interested in that Bill. I have been trying for 
the l ~t seven years in this House as well as in the 
other House to ensure that that measure shall become law, but my friend 
blocked Mr. Kelkar's Bill. Mr. Kelkar was not allowed to bring his ;nell8Ul'e 
forward ~ l  because there WIlS a. similar Bill on the anvil, o.nd so my 
friend's Interest Bill cannot come up. 'fhereforc, I have no other remedy 
until my Honourable friend Mo.ulv.i Muhammad Yakub withdraws his Bill. 
Sir, this is the position. Thc remedy lies somewhere else and not in the 
way sought, for by this amendment. I think that it will be in~t the 
interests of the Non-Official Members in whos6 favour this amendment is 
supposed t,o be brought forward. With these few words I oppOFe this 
amendment. 

P&Dd1t Kad.aD lloAaD lIalavtya (Allahabad and JhaDsi DivisioDs: 
Non-Muhammadan' Rural): I strongly support this amendment. I consi-
-der that it is f\ very unsntisfactory stnte of things which the present rules . . 
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l ~e brought intoe i te~  The work which the country demands, anel 
,wlnoh ought to be put In by the Legislative Assembly. is very much 
;g'l'eater than th& Assembly is aole to do to.daY, and I think the amend. 
ment ~i l give u.s 1\ chunce of having some lfi'ore work put in. I quite 
appre?late the kmdness of r,rly Honourable friend, the last speRker, in 
refernng to me and my dutIes. I consider, Sir, that if I take tlwouth 
of membership of this Assembly, I must, so far 80S I onn, be present in 
t'!le Assemb!y and tten~ to its business, except of course on very excep. 
tIonal oooaslOns for spemal reasons. If I cannot do so, jf I have to be-
ubsent on many occasions, or if my other engagements are of greater im. 
~ tl n e to me t ~ the work of this Assembly, in fairness to my con. 
sLltucnts and to the oowltry. I ought to resign. That 18 the viel\' I take. 
I regret that sometimes it becomes necessary for Members to absent them-
.selves for a day or so. That may be unavoidable, but I am SUl'e that every 
Member who comes to the Assembly will recof!1Dise that it, is his duty to· 
be present throughout the session. But even those who are present herH 
throughout. do not find sufficient opportunity for work. The amendment 
is a perfectly reasonable amendment. Whnt does it sny? The duys that 
have been Illlotted for offici8" business are not touched, but after the 
oftkiul business has been concluded, if there is time left, why  should it, 
not be in the power of the President t,o allow othC'r business to be ~on u te  
He is the person who is in the. hest position to decide whet,her more time 
should be allowed for the business of the Assembly, and not His Excellency 
the Viceroy. His Excellency the. Viceroy is not in touch with the· 
work of the Assembly IlS the Honourable the President is. 'l'herefore, 
jBomebody must report to him wh'at the state of work is, and thus His. 
Excellency can have only second· hand information. It is not right there. 
fore to ask him on every oooasion to decide whether time should be 
ext·ended or not. The person who is most closely in touch with the work 
of the Assembly is the iHonourable the e i ~nt and I think we have-
hu'n sufficient experienM of the work of the Assembly tofcel confident 
t,hat the President will fairly and impartially aUow more time for any 
buaine88 that has not been disposed of on the day allotted For these 
reasons I st,rongly support the amendment n.nd I hope it will be accepted by 
the House. 

Kr. II. S. bey: (Bernr Hepl'esentntive): The amendment that has been 
moved is n simple one. It iR only intended to utilise the spare time' 
of the iHouse.·· More work and less leisure-that is wl,at this 
amendment intends to bring about--while my Honourable friend. Mr. 
Yamin Khan, has just made a speech in which he pleads that there should 
be Borne leisu.re days for MembArs to g(1 away. It is hoped thut this 
amendment will slowly destroy that tendency among Members to 'run 
'away from this House, who regard Borne particular business before the 
House in which they are interested us important, and trent the o~~e  

!buRin('ss of the House. brought forwurd. by the on i~ or Offiolal 
Members, as unworthy ot their attentIOn. rhnt ten en~  of a large' 
number of Members in this House must be disoourag-ed. And this nmeml-
ment mav liave that sslut.ary effect·. That is ono thing. Secondly, it 
is the' experience of this House that oonaiderabJe rion:ofticia\ 1:>uainesl re-
mains in arrears every yeM'. We often hear Members Complain· 
bitterly of the extraordinary high rate of infant m.ort&lity in the Indian 
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population. I would request Honourable Members to first take note of the 
appalling1r high figure of the infant mortality of non-official Bil1s and Re-
'Solutions III this House. Being in close touoh they should take imme-
4iate notice of it and :find out some remedy to eure the body-politic of thir; 
HouRe of that terrible calamity, (Laughter.) 

The grent legal difficulty with which the Honol.ll"able Mr. Graham, assist· 
.ed by Mr. Keo.ne, faced us in the Select Committee, and whioh he ht18 now 
put forward here, is that this Standing Order is repugnant to the Indiall 
Legislative'Rule 6. You have, Sir, very rightly pointed out that, in 
reading Indian Legislative Rule 6, the Honourable Member must also try 
to understand and look to the spirit of that rule. You will see Sir, that 
.under that rule there is no absolute bar upon the transaction of non-offi· 
tCisl business. The possibility oE non·officiRI businoss being transacted on 
·official days is tacitly recogDlsed and provided for there-that is, with the 
consent of the Governor General. As my Honourable friend Diwan 
..chaman Lull hilS pointed out, the conSllnt may be implied or explicit. 
'That is the whole thing. This nIle proceeds on the Ilssumption that the 
Government attitude, to which reference was mnde by the Honoura.ble Mr. 
Crerar and others, is that they have been consistently and all a.long 
showing an attitude of sympathy towards non-official business. On the 
experience of that sympathetic attitude we nre justified in assuming thnt, 
wit.h the implied consent of the Governor General in Council, we can ~  
-on with non-official business on official days, and if t,here is Bny insuper-
able difficulty, then we have made 0. proviso empowering His Excellency 
the Governor General to withhold that consent. So the consent is there . 
.ordinarily, we are justified in implying that consent, Bnd that the Honour-
ahle the l'resident should therefore be empowered by this amendment to 
.allow non-official business to be transaoted on the official days. So, I do 
not think that, according to the true spirit of the rule, there is anything 
repugnant in the amendment which we propose, or anything inconsistent 
wit,h rule 6 of the Legislative Rules. As there is no absolute bar to the 
transaction of non-official business on official days, tl}e manner in which 
we want to provide for doing-non-omcial husiness cannot be considered 
as repugnant to the spirit of the rule. and the ohjection of its being 11ltrll 
"irr.8 nnd so on does not. in my humble opinion, hold ;b"OOd. 

One difficulty that was pointed out by my Honourahle friend the 
Home Member, and to which reference was also mnde by Sir Darcy 
Lindsay, was that it would be rather difficult for Members to study matters. 
officinl and non.official, for the same day. The non-official work may not, 
niter nil be done, and the study would he wRst£'d. J may tell my 
iH'onollil'able friend that, if a mnn studies' 11 question, he will find that 
study useful on some other day when the work will come on for discussion. 
So, I do not think, if I study Il thing and do not get any immediA.te 
opportunity for utilising that tu ~  that. my time is waRted. I  nlways 
.consider my study as useful, as it means some additional information and 
nouriRhment to the brain. 'l'hnt information is the.re and it enn be used 
nt the proper time. So I t,hink that nnneneed be afraid o ~u  being 
'wllsted. 

Another difficulty was pointed out by my Honourable friend Mr. Graham, 
but I have not been able t,o understand it at all. If ihere )S official and 
non-aftieial bUsiness on one and the same day, he pointed out tha.t t,here 
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[Mr, ~  Aney. j 
would he Romediflkmlty Inr til<' officials t() do their wor]( etiicieutly and 
properly. Ihnvl' not been Itble to unrlentnnn what· eXllct'y he meant by 
thut. Probably I havt> not been able tohf'ar him clenrly on that point. 
He imllgined thu!. there would be some ditnculty, but I do not think. thcrp 
is Imy difficmlty whatever. On the other hlmd, I think t.here isubsolut,eh 
no in]uilticf' dont> to officinl hURine!ls on those dRyS by the inclusion of nori-
official busineRR. "rheyhnve precedence, nud it is only if there is spare 
time, then t,hut time clln Lt' uti"'iRed by the Honourable the President for 
transooting Kuch non-official busine!ls IlR he deems proper on thnt day. So, 
there jf; no likelihood of nny injustice being done to thfl proper traDlmction 
.of officinl bURinesR, fmd therE> shouldhp no objection to this amendment 
on thut BCon', Viewed from every Rtandpoint, I think that this House 
should give its Slipport to the ntnr·ndment. It is intended to gi\"(, some 
more fncilit,ie!l for doing non-official work. We Ilre often accused of com-
in;g here without Rny constructive pl'Opor-lnls. That is the charge fre-
quently mnde against, us. Here We lire /lsking our friendR on the Official 
Benche!! t,o give \IS the opportunity to jURtify ourselves and, to show 
whother wc' ~  con!!tructivc progrumme or not. At. present no Mem-
ber cnn seriously think of working out nny pmgrnmmc. Give u!! the 
oJlportunit.y. Let us know that there arc possibilities for doing thnt sort 
of work lind I 8m sure thnt t,hey will. find that Non-Official Members 
hnve also got a constructi\'"{' prognnrime IlR good aR, if not beUer than, the 
one usunlly oll~ t up by the Official RpnchcR for our considl'rlltion. 
With these words I Rtmngl:v support thp amendment. 

OOlonel J. D.'Orawford: (Bengnl: European): I would like very much to, 
know whllt would be thl' IIctunl procedure if this amendment is carried. 
Prefomrnnbly in tht· list of (}overnment. busincss every dny, at the end, we 
wil: find further considerntion of the businm,1A IHljourned from such Ilnd 
such 11 non-offiCial clllY. Now, it will be only in exceptional cnses thnt 
non-offids) busineRs will come up for consideration on 11 Government 
busincsf' (lilY, ~e reRult will be. to my mind, t.1mt we will not come 
ready to tAke II reRry intelligent part in n debate on Il subject which 
we don't believe will (lOme up for diRcUBsion. on that day. The result 
is likely to be nnturllllv slipshod work 'and we in this Assembly will 
fino ourRelves in tlJ(' position of burdening the country \\o;th a lot of i1)-
digeRt,ed legislation. I believe the real cure, if we want more non-offioial 
husiness done, iR to hllvE' specific days for it. Members will under-
~t ln  I,hat thE' businefls put down on that da.y will come up nnd will come 
renrly to take part in MIC disctUJsion in an intelligent mlll1ner. We 
have not n'l got thf" memory .of Mr. Aney. 

J[r. A. JtaDlanrami Irenlll: Who t will happen if the Governor 
General give!! the permission 1 Will it not be slipshod work then? 

Oolonel J. D. Ol'awlord: It will be equally slipshod if you provide for 
discussions which you don't expect to take place Rnd the Rouqe is not 
rendy for it_ The result will be il i~ te  1egislation, nnl on these grounds 
I personally oppose the amendment. 

Xz.' X. J[t&IM (United Provinces: Nominated Officifll): gil', I think 
that the position, of onou~le ~ e l l oppoaite i. very like wh,t PaDdit 
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Motillli fluid yefltoerdll.y WIIS his attitude towards the Bill that wat before the 
House in connection with the heirs of decea';ed Hindus-l1is heart was with 
. the Bill but his legal l ~ len was agMinst it. I feel that genuinely I though 
tn.v friend Mr. Hnnguswalpi ~ en l  shakes his head. Diwan Chaman Lall 
asserted; i\nd asserted, and Reserood aga..in that .-nle 6 was no bar to the 
proposalR made. Assertion IImounts to nothing. He understands 110 ou~t 
the vu.l.ue of the Ildvertising dodge by wbich we are told t,hat a certalO 
thing is worth 1\ guinon n box, Ilnd it is ropellotod over. and. over again, ~n  
. peoIlle believe it. Rule 6 iN absolutely clear to my mmd and to the mmd 
of liny layman. When I WIlS in the Chair in ~ smaller sphere than YOW'l, 
Sir. 1 had not this last sentence of rule 6 in my rules. It was added for 
the benefit 6fthe Assembly apparently. At tbat time I certainly held 
that I could, if J wished to, put on non-official ~ ine  on days when there 
was time. but this addition to the rule. I would hold. nbROlutely bani it,. 

Dl"lD Ohaman LIU: Read the last semence. 

Mr ••• Keane: I have read it; itll8vS the Govemor Heneral ShltlJ ullot; 
days, compatible. in his o i~ with pobiic interest, for Don-official business. 
Then it goes on to say-after leaving out what is in between-" On other 
days no ~u ine l other thlll1 Government bUfllineRIl 8hall be uellsncted except 
with t ~ COlll'lent of the Governor Genera.l in Couucil." If Honourable 
Members will search through the rules, I think probably they "ill fiDd 
nowhere -a o i~o making ~n exc.l)ption. except ill Rule 48. Rule 48 deals 
wit,h Ol1e of tho most important; matters wit.h which 1\ Government has to 
deal. namely, the u~ tion of the budget and Ilppropriati'oDs of money". In 
that rulll it iR Rti\ted that no motion for reappropriation can he made-then 
eomON the exceptioll-l'XC£lpt on t,hc :recommendation of. the Governor 
Genernl. Honourllhle MernberR uow tell UI'l. fiR I undersb!tnd it. that it 
would bl! OpOll for t,his Clumlher to Rlly that, the President rna\, direet that, 
in nn} particular mnu'er It Member ~  .stl1ud up and make ~ rnot,ion lOl' 
RT>proprio.tion, if the appropriations made were inooequA..t.e or on wrong lines. 
}'or inst,snoe if Dr. Moonje, who iR inJterested in Rvia.tion, desired An appro-
~ intiol  for RviAtion purpOl'lI:1S, We couM make a Standing Order tha.t thp 
President. mRy <ftrcot. that it be in tthc power of Dr. ~n  t,o stand up 
Bnd make ~ motion for appropriation of monflY for t,bat purp()!;e, unleRs the 
Governor Genern.l in Council forbidR. Lt does not. seem t,o me thnt any 
Auch power is vested in the HouAe to enable the. President to dirert that a 
private Member could make n motion for appropriation unless forbidden. 
J om perfect,ly nwnre tlhat Diwan ChlUnlm 1.1\11 holds that thil:l dBuse at, t]w 
end of rule 6-" except with the consent of the Governor Generlll in 
Council "-is no more Rnd no less than what iA sta-ted in the proposed 

n in~ Order, thltl, is 1.0 say, \IDlesH the Governor General in Counci1 
withholds his CO'lsent. It. is open he snys, uncler tJlis Stnndinll Order for 
the Governor HAneml in Council to stann up and say .. I forbid ". The 
President lav!l down e~ in  ~en  for the doy. 'Mv Honourable and 
lcn.mad friend SI\vS the Governor General in oun~i  can' come a.nd BSY " T 
forbid ". NOl\', Sir. in the mn.nv threads thn.t have ~one to make up 'whRt 
I ma:v can the iJRneRtry of· procedure and precedent in Pa.rliament. t.here iA 
one ll'olihm threRd runnina thl'Ou<!'h the la.ter centuries Bnd that ill that, tJhl> 
Pre!lident RhO\11d he kent clear of the area of u!tr\v POl.jtiCB. It iB aprincio1t> 
t.ha.t, we 8S R House have tripd to follow. We have inculcated it and it is 
1\ ""cry grent. mitttake for the Hou..e M:gi""" 'tty> M",t, 'prineiple.· It ~  fll"em 
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to help Honourable Members opposite at this particular moment to leave 
that principle behind. I do think tlhat the giving up of this principle i. 
not at. all unlikely to o u~e a condition of affairs in which there will be 
I!o conflict between the Chair nnd the Governor General or the Governor 
General in Council. 

Kr. President: Did it happen to the Honourable Member when that pro-
viso was not in existence? 

Mr. II. Xeane: No conftiet did occur, but once .th(l proviso is there, it 
makes the thing absolutely clear. It is one of the values of the clause that 
it will prevent such a conflict. 

1Ir. Prea14ent: I do not know if the Honoura.ble Member will explain 
one thing to me because I have not been able to follow it quite clearly 
in my mind. Is it open to the President to put down business on the 
agenda on a ~  not allotted for official or non· official business? 

Mr. II. Keane: In my opinion, Sir, as the Rules and Standing Orders 
1 P.M. are at present. he cannot do so. 

Mr. PNltdent.: Under which Standing Order or rule? 

JIr. II. Keane: The nile we are dealing with now. 

JIr. PrealdeDt: That rule says: 

" No bU8ine88 other than Government bUlines8 ahall be tr&IUI&Cted.·· 

It does not say that it cannot be put down. 

JIr. II. Xeane: I was not alive to that subtle distlinotion. I took it 
that transacting and putting down a.re the same. We are dealing all 
through with the transl1ct;ion of business. Thab is how I look at it. The 
rule states that .. On other days no business other tha.n Government busi· 
ness shall be traneacted. except with the consent of the Governor General 
in Council ", and my poiftt is that we ought not, so long 8S the rule stands. 
risk-I don't say thn.t you, Sir. whose experience is very grea,t, who have 
the confidence of this side of the House because of your conduct in the 
Cha.ir. and I suppose almost to B greater extent the confidence of the other 
side. I don 't sa.y that it ClRn happen in your case. but I can envisage a. time 
when there is another President who might be led into conflict through B 
lack of precision in these ma.tters. I BBy that. notwithstanding this maze 
of words. it does not appear to me to be possible to int,erpret rule 6 obher 
t.han in the plain meaning of the words that are contained in the rule, 
namely tha.t: 

"The Governor General .  .  • Jhall allot flO many ~  .  .  . for the bUftine88 
of lIOIJ.official memben" 

&Ild thab without his consent;-

"no buaineu o~ than Go"mment. buliD .. ah.n be tl te ~ 
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I have already referred to Rule 48, where the same e e ~ion comes in, 
and where it is clear that no St,anding Order Ca.D empower prIvate Members 
.\0 alter tJte rule, 

h Honourable Kember: That is a i e ~t thing a.ltogether. 

lIr. K. KelD.: It is not. H is the Rame principle. 

I think we would be weH adviHed to avoid anything tha.t ~ul  bring 
~ e Chair into ccnfiiot, either with the House, or with the Government, or 
'with the Governor General. 

.An Honourable Kember: I move thaD the question be now put. 

lIr. Prelld8llt: '}'he question is that the question be now put. 

'The motion was adopted. 

Wr. PruideDt: Mr, Ranga.swBmi Iyenga.r. 

lIr. A. B.angllwaml IyeDlar: Sir, I do not wish to ta.ke up the time 
'Of the House with answering 8.11 the objections tha.t haYA been raised on 
the officin,1 Bide. Most of them have been very fully met ly ~  friends 
Diwltn Cho.mRn Lan Bnd Mr. Aney and others, but Ir;hould like to say 
-two or three words with refel'ence to what fe]) from Mr. Graham, because 
I aim sure Mr. Graha.m knows exactly whete he !'!tands and I know exactly 
'whl'1'(l I stand. 

Before that· I would like to say that there has been some kind of mis-
cOllception in the minds of Sir Dalcy Lindsa.y and Mr. Yamin l{ha.n 88 
.regards the duties of Members of t,his House, and Hie extent to whl('h 
we ure hound to trRllSact legislt1tivo busine.ss within this ~ e  Sir 
narcy Linnsay f!ecms t,() think that we wlmt holidays, not merely to re-
cuperate ourselves tut also to do cOimmittee work. Mr. Yamin Khan 
thinks that we mUflt have n littlc outmg now nnd again, nnd that it helps 
to transact our hU8incss better. I think in this matter we al'(' in an even 
grouter degree under obligations than t.he Mother of l'arliumentt!. In the 
!3rit,ish Pl1rlillmpnt the rille is that the House should sit from GUy to day un-
jesA j,ho House, by menns of Resolution!'! or Standing Orders, ndjonrnR. 'There-
'fore, Sil', when we urI) here as reprMentntives of the peoplo, when we a.re 
summoned here as rcpreBE'ntatives of the people by u. summons from the 
Governor General to meet Imd trunsll.Ct the business of the country, from 
that mnment we I1.ro here to do t ~ u~ine  of the country. Ilnd we cannot, 
except by wllat W'f) h"Ye decided with regllrd to t.he extent to which we 

~ ha.ve any relaxation. 1:0 directed bv /lny outside authority to have a 
llC)hdfl,Y. No one has 1\ right to come to liS and say, "You shAll have 0. 
holirll:r On Auch And HlIch days, and you shRn't do nny business on those 
days. 

Mr. Gr9ham SrtY,A tha.t' the rule3 Rrf' exhall!'!t.ive as to the authority that 
shaIJ fix the·tim(l of busines!'! of thiR House. I entirely dissent. from liim 
on thnt point. T think that the dutv of the Governor General is merely 
to. Bummon this ou~e and .tet it 110 on. ,,;th its busines!!, only taking care 
',nth respeot .to offiOla.l bU8lness thAt It shall be allotted sufficient time. 

() 
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[Mr. A. Ruugflswnmi lyengtU·.] . 

Thllt il'l the ddinite Him Ilnd intention of Legislutive Rule 6. My frieoda .. 
in their (Jj!olsenting milllltl! Ilnd flpcecheH. have pointed out that ly my' 
amendment of the Stllnding' Ord'el'I ttm introducing n thit'd cIn8S of busineS8. 
If Iny IllUp.ndnlcnt docs t'lO, I >lay t l~t  it i~ r. (,llu;", of hutolilleFis which you, 
Sir, rightly rUlllurhd, is entirely contemplated by rule 6. The fil'8t part 
,relates to nOll-official ine~~ anrI t.he hitter part to (inVI'MlflWllt busine81 
and othur busiuess. 'I'hl;' lust t.hl'e(' lines "Ily : 

I 

"On othllr d'lrA no hl1l1iuf'88 other tlum GOHl'llmf!l1t. h118'nel!' shllll IIf' tl·8U5IloCtt'd." 

Ii doel! not ~u  tlult no lIou-oflieild busill(':';s I:!hull be t.ruosHcted. Tltere-
fore if :t, is Jlossil:lc to hove f\ third class of business besidus what is techni-
caUy cllllcd "uon-official businetis", there iti Imother class 01 business. which. 
it is open to tbe House to transact ""jtbin the time at the disposHl of the 
Rouse. L eHllllot S!,p nt all how we hurt, ill thi" H.OUtitl, who Y.IIk that our· 
time shall 1m uHefully !lpeut on days which tU'e Hot needed for Govomlllcnt 
busincflB, lind on dllYfol which ure not "Hottod for non-officinl busU1tlHII. 
Khollid uot. be penuittcd to speud uul' tim(' usdlllly iu pulling up t,h!, nrrenrs. 
. of bUi;inesl;, If (joVtlrnmulItCl411 have duvj allotted t.OthOlll for tbe t.rUlla-
6l.ltioll o/' husincsil hrought IJver.fr.olll IL ptievious dll,Y, I do uotspe why we 
cannot btl l ~  jn the I>l1me position. As you very rightly l'l'lllUrk, Sir .. 
the ot~ pointi8 wh",tlll'r the rlliu reli.triotH U8, und that, befort' doing an1. 
Don-oRieiM1 husincHR the o ~ent of theOovemor Generl\l sball he obtained: 
What I have provided for in the provili() to ~  amendmont if! that uo non-
offi(linl husillf'HS ('Ull be Hl't f10Wll on da\'R 1I0t ilO allotted if the Governol" 
Honoral withholds his COllhCl1t tIWI'l'tll. i~l t whv Hhould the OOV('l'II01' (lew'. 
1'1\1 SRV "Y,HI ~  hnye n holicittv; we fire n~ t ~ in  to If't \'011 do anv 
l u~ine l  All we cnll upon the dovp.mment, t,o do iF! tJmt, wh(:never there 
i. a day available, it RhaH bE' given to us, unless I:lptlcific reasons Ilre shOW'll 
why 1\ (iay I!hnll not be nIlntt(ld to UI:I. 

'1'hen I delll with t,he question of repugllu.ncy. I Ilu not wnnt to add 
to tho j'll\nwd arguments that were ndvauccd by my <ii8tinguishod friends, 
j)iwuu ChlllllHIl Lull and .Mr. Alley, flK I am perfedly .certain t.hat t.his 
rule, wit.h the n o~i n I ImV(' added, cannot be repugnunt to the St.and-· 
ing Ol'llf'r. rhe. word in the s('etion at fllly rate iii "l·ppugnu.llt" and not 
.. mconsis),ent". It lllUtit he lI.etllally r"pugllllut to tlw provisions tha.t 
have been emL-odied in Indian Legislative Hulo 6. I submit that in !lO far 
us the rights of the Oovem')I' Gcnoral, under Legislative H\de 6 have been 
t,xproBsly ou~el l  ~  tho o i~  that rllpugnuncy (;UflJwt exist, Then 
my HonourllUo friend Mr. Grllham pointed Ollt thllt mally HOllourahle 
Members oomplain thut they aro draggc,d here early, that mllny Honourable 

el ~ also W!J.ut k) get away enrly, aud he alRo ulludu(l to "flriollt; acts 
of commiiision Iiun omit,;sioll on the part ()f HOlloUil'ublo Mmnberl-i. But I 
may assure him that, on his I!ido" there are acts of commission anel omia-
t'ion "hieh IIrc PlTOrR of which tlw ~ n llent have hnn to hitterly 
think of. rrhereforc there is no l1se merely tlllking about llt[lsml, instead 
of whu,t ought to he tho duties of Members, as for exnmplo, nnd whethel" 
the present, stnte of lnxityin rules ought to bA pennitted. I say, Sir, fat' 
o l ~ ittin  laxity, this HOllf'lc Il!> B House which hilS been set up for ]('gis: 

,lative business of the whole of this country to which representllt.ives come 
.{rom all thedista.nt comers of this huge countryr. m_uflt be in a, much 1In01i.0 
d!ectivo position to ·trRnsRCt nIl 'the business thAt arises within the limited 
time, within tbA time during which they are sUmlnoned I\Dd the time Rt 
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which t.lwy nrC' prorogued'. l~ the l ~in  thllt tile ~u e i~n do ou~  
-b(' l ~ ~~  within thut, ponml. ootl every Jay that JR avutlut Ie Within 
;t.h"tpel'iocl shoul.} t~ used h)' tIle ~o  with the CODKout of the Governor 
iGentlf"'), for the t,ftUlRllctioD of husinesil. It is not liB if we clln go back to 
OUl' nOmeR at the et~  end; for poor people like. me it is impuliHib.le; nor is. 
it o i lt~ for.. millly Honourllblu MelUtcrs to so l ~l e thClr ~ ~ that 
t,lwv CUll bot.h irnu"lIct, tlll'ir ImsineRS alld UiBO (bschnrge theIr dutlt's al 
ltl l ltlto~ Jr. thi .. HOIHiC. It will nut .10 for lily non·oflicinl Europeal1 
frienlls on till' ot,bf'r Ride, w'lIu huvo wrv lHrge busineHs interp8ft;;, to go 
on Bttend iug • to t;heir l l~ine  aH well as attend to their d lltiel! in this 
HouBe. Thev huw' to ehoofle bet\\wm the two; they CIIDl10t attend to 
};oth, As Ill'V Honolll'uhlt, fritmd Pllndit Madan Muhl.lll l\htluviJa very; 
rightly point(:d out, it is thc'ir duty to tl>n(ier rf'signntion of tlleir member. 
flhip if they Cllnnot (10 thiH. 'J'Tif' J1)<1lHt'Ut I find thAt I Cflnnot attend' To 
the utit ~ of l ~  offic.e in fmy RIItisiu('tory manner, I llm flUI'p the Honour· 
ul,le Mewlwl' will have my rO!'lignnt.ion in his hnurle fOl' fHlbmi(o;Rion to the 
Governor Chmeral. 1'heref;)I'c Ido unt tltiul< it is neoeHsary to laLoul' that 
point. 

no lot ~  point, thnt Will' mentioUt'd \litH thllt it ,,"oulu lund (0 ollr doing 
Our work ill II ~ i o  fIlRhir)ll .. I filAy fll<' mann,,!" ill which the e~t 

hllsi",·,.;,.; is Il1TIlJlged is the strongest. illcmltive to li ~  work in thli 
'HOltfi;{'. If we Iniol\" everv dl\\' here t1ll\t we are here to t.rnnsllct businesl:I, 
ll~ ill 1,1111 (hy out" th,1t ';'\11' t.imn will ~ ftlll." ~ u ietl with the business 
hpforl' lllt' HOllRt'. tll!'1l ~ know f'xHctlv whut lll i e ~ we Rhltll do. If. 
(l]' th(' otll!'I' }lllI1d, Wc' hHV(' noideR nll to what, husin('I'IR if; t.o come on, we 
illt\'!· 110 iO('/I ~ (0 ",h:lt t,lw li ~ of the ha.lIot box tn'''' he OIl Hp!'ollltions 
ann nil ~  iIl'(l\\'I,t'1l W(' .10 not kilO\\, cxaetly ",hnt, will' (lOme Oil :111.1 what 
will I\I)t como ()It, I nm RIIl'C the G()v()l'nllT1('nt hllv(, b('en n~ milch tile 
SUff.'I·l'r" ill thi" I'CSpl'('j; HS thl' ~ l l inl Mcmt:el's. There is flO nse 
Hayillg' t.hilt all th(· slipshod work is <In OTll' I·dol' of t,ht, How,,, and llOt' 
011 the ~ t n  T thillk there il'l n lot (If !'llip;;Iwd \\'ork 01' the ~ lllllent 

Ride fl.lso. We tlwl'eforc feel, Sir, th:lt in this mllttor tho cu,stodiHll of the 
t,ime ol tlw Housl' iRill tIle fir:,;t instance the House itsnlf anel in thu seeond 
iustu.nc(', its prnpf'r And only reprCAl'ntntiive, yourself. My Honoul'Uble 
frioOllR Mr. Gruhn.m lind .Mr. Keuno pointed out t)IIlt, so fnr ail the itna.tter 
of arrungement o£ the time of. the HOllile iR concerned, t.he matter is in 
the hllnds of t.he Governor General 3.na not in y(,ur hands. '1'0 that pro-
position, I IiIn sure every Member of tho House iR bound ~o enter It caveat, 
The only position thnt the Governor General hns been uflflignecl under the 
o ~ llluent  r>f Tnihn Act. !llHl lllldp,r OIl" RuleR, Ct<j pl'oper1.v inh·/'preted. is 
that the Governor GenerAl should have the control of the tihne of the 
HOUSH in his llHnds to the extent to which it is noce.8sar\' to forward o e n~ 
ment business, nnd in every otbrr respect the House should possess the 
fullest liberty to n Ilot Itf! t,imo nnil t.o nrrnngfl its bURiness in Ruch manner 
ni'! you, Sir, think most conducive to the speedy Bnd efficient tra.ns843tion 
of UIO bUf!ine!'lR in thiFl Rouse. On t,bat principle, I think it is impossible 
for my Honourable friends on the Government Hide to sny that the Governor 
General hUB got tho right to bring thiR ARRerhlblv into exist,ence, to summon 
it here and tell the Members thereof "You shaIi sit on such and such a day, 
lOll shnll transact such f'mel sllch 0 business only, YOlt cnn meet for slIrh' 
(lnd su.ch hours of t,he day And you clm pln.y during the rest of the dny for 
you ~ e got n::>thmg to do". Sir, tha.t is Q position which ~ cannot· 
reconCIle ourselves to. I 'Would hllmblv suhmit to nil Pnrt·it'R in the HOtlRe, 
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t.o every Memhr (If the RouEle who feols i~ !leU.respect, who rt:-9.1iges his 
represent.nt-iva eapncity, to dissent strongly from thn.t proposition, tha.t is 
to assign to the Governor General or the Govemor General in Counc.il the 
\xight to sn.y what we shnll do in regard to the business of this Assembly, 
flow wo shall I\JTilnge our timns of meeting, how we shnll-dispose of our 
business nnd so on. J hope, Sir, that this House will resent any such 
posit.ion [Iud will vote for the IUnendment which I have the honour to 
move. (Cheers.) 

1Ir. President: '1'he question is: 

"Standing Order 7 &lIao11 be re·numbered as 5uu-ordeor (1) of Standini Order 7, anlJ 
after that 8ub-order the following Aub-orders "ha.1l he added, IIM1\ely . 

. (S) 1'he· President may direct that, ill addition to sit.ting on the days aJloti.t¥l 
for . tho transaction of Government and Ilono()ft\cial business, the ASfiembly 
shall sit on any other day for the tran8lletion of non-official bUlliness let 
down for, bnt not di!poeed of, on the days allotted therefor by the 
Governor General; and on such dllye the bUllineSll shall, unlea the Pre.ident 
oUlerwiRe directs, be transacted in tho order in which it WD.II set down 
on the days allotted for it by till' Gov"rnor General, bUlin68s originally 
set down for lin ea.rlier day having prior'it)' over busin8l8 originally let 
down for II later day. 

(I) The Pre&ident may direct that' on any day on whioh Government buaineaa 
turminatos earlier than 4 P.M_. Don-official u ine~  may be trllnllllC'ted in 
allch order as he may direct: 

Provided that nothing meub-order (f) or .ub-order (8) shall be deemed to permit 
the tl'ansaction of nono()flicial businey on a day not allotted therefor by 
the Governor General if the Governor General in Counuil withholds hi' 
aPnll1lnt thereto under rule 6." 

The Assembly divided: 

AYES-SO. 

Abdoo1a Baroon, Haji. 
Abdul Matin Chaudhury, Maulvi. 
Abdullah Haji Kaaim, Khan Bahadur 
Haji. 

.Acharya, Mr. M. K, 
Aney, Mr. M. S. 
Ayyangal', Mr. K. V. Rangaswami. 
Ayyan gar , Mr. M. S. Sesha. 
Belvi, Mr. D. V. 
nirla, Mr. Ghanshyam Du. 
Chaman Lall, Diwan. 
Chetty, Mr. R. K. Shanmukham. 
Cbunder, lIIr. N. C. 
Das, Pandit Nilakantha. 
Dutt, Mr. Amar Nath. 
Gballanfal" Ali Khan, Raja. 
Gulab Singh, Saroar. 
Hllji, Mr. Sarahhai Nemchand. 
Hana Haj, I .. llla. 
Ismail Kha.n, Mr. Muhammad. 
law"l" Aaran, Mnn8hi. 
Iyengar, },ir. A. Rangaswami. 
JaYakar, Mr. M. R. 
Jinnah, Mr. M. A. 
J'ogiah, Mr. V. V. 
Kelkar, Mr. N. C. 
Kidwai, Mr. RafiAhmad. 

KunzruJ... Pandit Hirday Nath. 
Lahiri \;baudhury, Mr. D. K. 
Malaviya, Pandit Madan Mohau. 
Mehta, Mr. Jamnadaa M . 
Misra, Mr. Dwarka Prasad. 
Mitra, Mr. S. C. 
Mohammad ImlBll Khan, Hajl 
Chaudhury. 

Moonje, Dr. B. B. 
Mukhtar Singh, Mr. 
Murtuza kaneb Bahadur, Maulvl 
Sayyid. 

Naidu, MI'. B. P. 
Nehru, !'andit Motilat. 
Neogy, Mr. K. C. 
l'urshotamdas Thakurdu, Bir. 
RIlDg Sehari Lal, Lala. 
Hhafeo, Maulvi Mohammad. 
Singh, Kumar Uananjaya. 
~ n  Mr. Gaya Prasad. 
Singh, . Mr. Narayan Prasad. 
Singh, Mr. Ram Narayan. 
~i  J\'lmar OPllltonand. 
Sinh-a. Mr. Rajivaranjan Pr8llat4. 
Siuha, Ifr. ~  Prasad. 
Vakub, Manlvi Muhammad. 
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NOES-46. 
Abdul. Asia, KhaD Bahadur KiIll. ' 
Abdul Qaiyum, Nawllb Sir sahibrada. 
Alexander, Mr. William. 
Amlon,-MI'. ·F. W. 
AJlwar.ul·Azim, Mr. 
.A8hrafuddin Ahmed, Kban Babadur 
Nawabzada Sayid. 

Bajpa;, Mr. G. 8. 
Bowel', Mr. E. H. M. 
Chalmers, Mr. T. A. 
Chatterjee, tho Revd. J.' O. 
Coatman,Mr. J. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Crawford, Colonel J. D. 
Orerar The Honourable Mr. J. 
Dalal. 'Sardar Sir Bomallji. 
French, Mr. J. C. 
Gha1.anfar Ali Khan, Mr. 
Ohuznavi, Mr. A. 11. 
Orabam, Mr. L. 
Hira Singh, Brar, Sardar Bahadul', 
Honorarv Captain. 

JowAhir Singh, Bardar Bahadur 
Sardar. 

'l'hc motion WIUI Rdopted. 

Keane, Mr. M. 
Lall, Mr. S. . 
Lamb, Mr. W. S. 
Lindaay, Sir Darcy. 
Mitra, The Honom'able Sir Bhupen<lra 
Natti . 

Moore, Mr. Arthur. 
Mukhafji, Rai Bahadul' A. K, 
Mukherjee, Mr. S. C. 
I>arsons, Mr. A.  A. L. 
Rain" The Honourable Sir Geol'g8. 
&0, Mr. V. Panduranga. 
Ruw, MI'. K. Sanjiva. 
Roy, Rai Bahadul' Tarit Bbilsan. 
Sams, Mr. H. A. 
Bassoon, Sir Victor, 
Sohuatel', The Hon011rnb'e Sil' Oem 11.8.. 
Shillidy. Mr. J. A. 
Simpson, Sir James. 
Ringh, Rai Bahadur S. N. 
~ en on  Mr. H. L. 
SvkPs. MI'. E. F. 
Webb, Mr. M. 
YMIlin KhBJI, MI'. Muhammad. 
Young, MI'. G. M. 

The At4It'rnbh t·hen I\djoumfld for Lunch till ent~  Miuutl's to-Three 
of t·hp Cloc.k. . 

~  ASRombh· rp-lI!!sernhh'd nfter LUlleh nt 1'wenty MinuteR to Three 
of thl' Clo«,k, :\-tr. Prl·Ri.lf'nt in the ChiliI'. 

1Ir. A. BaD,UWami Iyeqar: Sir, I beg to move that: 

'''fo Muh-ord"T (2) of Atanding OJ·der 29 Ih,: ollo~in  MZI"m",fioll Khnll h(' added, 
Ilamet.v: 

'KxJlI/l/llllioll,-A memhl'lr ~ nl  noi, hy I'enson (Jllly of his criticising th(' official 
0\' public n ~ or the 00\'1'1'Il01' General 01' of IIny Governor, be deemed to 
I'efle(·t upon t.he condu(!t of th" Ouverno!' General fir Bueb GO\'C1'nol' within 
the DlI'''l1ing of tlJia ~tlloll in  Ol·del·'." • 

Sir, not· nuUlY words lire np.('(ltod to commend this explAnAtion to t,he House. 
I mAy Sity At Olwe thRt. It il'l onlyRn ClI:plaIlRtion; it dOEJS not odd to or tRke 
o.""ay nnything f1'om whnt ill provided in Standing Order 29. Standing 
Order 29, in Ru;b-('Jn.\1Rf\ (2) (iv), SRyS a: member, while speaking, .. hall not 
"reflect upon thf' ~n ll t of His Ma.jesty the King or t,he Governor General 
or ~  Governor (IIR distinct from thfl povemments of which they are 

o~t i ~~  the heAds) or uny Court of Law in the e e ~ e of its judioial 
funchons . ~  ExplnnRtioll only J)roposes to make clear whnt is the 
nbvio\l!;I intention of this 1'11le. In thll dissenting minute which mv Honour-
ublt' fl'il'llrls on the nt,her Riel!' have nPJl('nderl to this rillE" their ~nl  objec-
tion iR tltnh>l! in the follo\ling terms: 

"We cannot agree thai in lhe pre8ent !itat.' of the constitution where tlxtl'8ol'diual'Y 
powers lire veated in the Go""mor General and in o ~ n n personally, the .RetiOD' 
of the Governor General. or of .. ,O-ovl'rnor apart from h18 Council should be "pen to 
eriticilJll on the floor of the House." . 
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};ow, Sir, I should have thought tllHt the reason adduced ~  them isoxactly 
the one whidl ought to inlpel UR to flsk t.hat that criticiam should be made, 
bir, the provision by means of which the personality of the Crown, 88 well 
nr; of the Governor Gent'l'n!, Ol' Governor in any s61f-bY()Ycrning Dominion, 
where lit! rt.'J,rc8cntli the Crown" a.re exempted f!'Olll refleotious on the floor 
of the House, i'l< n very well known principle of English illW, namely, that 
the King llI11'lt alwHys be above pOJitlOs and thnt no retll1CtioDS ought to I::e 
pennitLtld 011 the per!iOnnlity of His Majesty or upon his act,s fl.8 the Orown, 
Now if it i.., the cas--and my frien{ls in their disf;enting n lt~ entirely 
flcccpt it-tltllt in this country, the Gove.mor Geneml or tllt' Governor, 8S' 
the cnse l.nnv I:e, is 110t only I'epresenting the Cro"n but i~ also doinp-acts 
')f govol'lltlwilt. I'd!; uf goVt'mment, which in other ount i~  m'E' ilctUBIIy 
,",oue oul\' bv th", Govemmeut or ini~t  in p,)wer, it Rt.!mds W ren80n all 
the more tl ~t  the [\Ot.ions of t ~  G/J\'emors or Governors GenerAl, in 80 
fur tiS rh(.y pnrtnl;:e of the nature of governmental or executivo l..otioD, ~ 
"Otlwl' kind:. of administrnHvc (Ir logislativc net-ion, should bt> open to com-
tntlllt ill thiH Romle. Now, Sir, fhnt il'1 thf' rNl!>OJl why I hnv!' f"xpressly 
pro\'ide(l in this Bxplarlfltion thl\t whut, we 111'1.' l nt~ t,o criticise are the 
'Offic'illl alld 1 he public nets (If t.lle (iovel'lHlr (it'lH·!'I.I ol'of the Cl"vemor and 
not t ~ aC't;; t.hat he WHy have to IWliol'm ns l't'prt'!'l('nting til\' Crown in thill 
countr", Nor (10 we, b\' t,his flcti01l, r.;eek t.o find lIU OCClusion for l'et:ectioU8 
IIpon the P\'l'sonal COUd\lCt' of Illly pllrticula.r worthy WJIO lllH} occupy the 
posit,icm of <1rnrerllor Gellf'I'!l1 {)t' Gov.·rno)'. That (,IIlI1HO "tnuti;; IIi' it:t\ in 
trw Htfl1Hlillg Ol'fler. What we now claim iH thut in this country, as my 
iril'\1(IH, "'ho are ofIicials, in their dit;senting minute, admit, there is such 
1\ !Hl'g,' ('Li;;s ;)f :let,., ntlministrlltivt', Ic.gislnt.ive nnd (>Xc'clItivp, 111'1 w(·l1 BS 
j.udicinl, in ~ t of Imnny nets connected with nOll-rcgullltion provinces 
unJ many uther' llllltters, tll:lt ill rospuct of thc'so matters the Governor 
General allli t.he Guverllllll;ut in thili count.I)' tlrc lIot [Wildly ()(,ctlpying thu 
position of the Cro" 11 but are occupying. in vcry large paM" the position 
d the Ooyt'rnments or the provi!weFl concerned 01' of the whole COuntl'Y, 
a.nd Wu think that it is an inherent right ",hid, ~ bt·en vcst£'d in this Houso 
by the constituti,m e~t li e  hy the Go\'ornmbnt of India Act that we 
bhoulu huve ut least the opportuuity of criticising ULe public and aclministrtt-
t.ive acts of these GnvemmelltFl and Govcrnorli generally. And Hlere nrc 
,'xtraordinnr) things that they can flo in this countr:y,-t.hese GovcrlUuont.s 
:Ind o el ~  They can rest.or(' I'<'jected sllppli£'l!; they can certify rejected 
laws ~  clln tnake lawB thelllRd ves; they call mltkn ordinllllccs;, they 
('.iIl} mf.l k" regulution,., They oan. for instance, jf I ml\oy cite from a differ-
~ lt category, act as oourts of adminigtmtive a.ppenl. In t,he provinces, for 
~ tll l ~  there If! n ourious rulf' tha.t, wlvm 1\ mall j",. dismibsed by the 
Governor in Council, bil't ril.!'ht of anp('I\} i,; to th(1 Oovernor w.itholl.t, the 
Conncil. Ko, in SO faT ~ thul.. Act j", on t~ noo  WiH'll II mllh is dismissed 
hy the' GoverIllmcnL, ho ilJlpeaJs to the Go"ernor, nnd in thnt instnn'OO the 
('o()"eMlor exercises quusi-administrnth'c fuu C'tiOll 1'\ , which cannot, by a.uy 
.. trctch .-.1' imagination, ~ considered to be dtlfies wllich nrc vested in the 
Crown. Tilt',\' nr(' lll'C'csRnrily lI(lmioistl'lltive nppellatc functions. T can 
~itt  any 1l11lllter of illlitunccs of tha.t kind in which nctionl> of OOVCnlOl'8 
lt1ld GOVt'I'nors (:(merHl under the ('!!fablished Inw n.nd the oonstit,lltion of 
thilO ('()'mll',· are iur f"()Il!' being lOt!relv nets whieh pertnin to the Crowo in 
;, well f;j\t,,,blh.hed eOIlHtitution hnyinlr responsible govornmcnt. Thl:'refor •• 
!-\ir. r u&k that this elemclltnry ex},]nuation which will give this Houae t'-a 
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Jl·jght which it' illt<?1lI1ed by tlit' Gov('rnfllf'ut ()f India Act. to hl' given t,o the' 
HouJ,l(> bilOlll(l be nceonkd to 1,h(' HOI11'e. 

TbI Honourable Mr. J. Orerar: Sit', 1 oppose the motioll. Th(l 
Honourable Mpmlwr, nlthough t.he iSflUf.1 which arises on his .motion 
if; 'nil iUlpol'tunL ·Ollt' , hils been cOlllmendably brief,. and I prop(>8oe· 
rU,YHelf to he equlIlI,v orief. 'j'he question is whother the public Qu,d 
<Offioial nct" of the (to\'t:Jrnor Ulmerul as such should be subject to criti • 
.cism ill the e i t tll ~  The Honourable Me!nber hUB righUy pointed out 
t hut there iR no analogy. no true nnulogy, between acts of the Sovereign 
:in tht, CloTH;litutioll of ih" Ullit(·d Kingdom and Hcts of thi1\ kind done or 
mnde I:y the Governor Geu8!'RI. Well, Sir, the poi9t which I particulf4rly 
,,-iHh to imp!'(,s" upon thl' Hou"e i~  thnt, while IL Standing Order ill 
l ei i lll~  (lonfilwd in its operation by the Itulefl nnd ~  the provisiont:; of 
the AC't, it is ('(llllwly neePBRar.\' thnt ill~  Stnnding Oro(!r should comply 
wirh the policy IlIlO intention of the Act. '1'he powers W'hieh hUVl' been 
,,·xpI'Pf'.f;ly l"onfen'Cfl on ttl(> Govorllol' Genera) II!; !'Iuch are fin intl,grlll plil't 
of I he prpI'lent ('OlHltit ution. J think it if; ~ e tl  cleu,r that it is the 
intention of Ow Ad Ihllt t ~ OOyenHlr ctunerlll, in the ('xul'(list' of thollH 
powen!, should haW' lilt' mn:;;t cOlliplele fliscretion, that; hiB li l~  of 
n,d,ion and hiH rei>pon::,jbility glwlIlrl be eOlllpri/iiitrl in tbl' J'OflJlOII' 
!;iuiJit,.\ \\hidl ltc' l lt i l lt l~ ~ l ~ to the Crowll wllich appointed 
him, It \\oulel, 1 think, iulro(lm'(' into the flJ'oC'eNlings of this 
Houge u uew prt'ee,lullt of H nrr." IJlldeflimble dl'llC'J'iption. It is surely 
a cl1rdinal prineiple that if criticil'lw it; to be directed .against the lIet-s Qf. 
n~  llt il~  there t:lhould btl IU1 effective opportunity for thRt authority 
to reply. Now, it is perfedly obviuus thut tlw O()Ycrnor O<:'lwrnl could 
!lot reply Oil tlw floor of thi" Hou!!t' t.o criticisms mnde on t l~ floor of 
tlli" HOUf;,·: lind 1 wuuld 'rt·mind H()nou!'able Memh·,'s thut these poweni 
to whieh 1\£1'. IlullgU8\\'lIl1li refers nrc wry expressly Hnd very completely 
\'estpd in tlll' G-ov<'l'llor O('l1erlll hillll.C If. 'rill' (JOVNuor O(,I)(>rnl in 
COIIIll'il, thllt is to say the Gnn'rmm'nl of lnclin, hnve 11(_' shnre ,dlntevl r 
in tIHII'le POW('I·R. l ~  havu no right even to ntlyisl' in Ihe ('xercist' of 
those t~  nnd it will be all entirely inappropriate, nnd indeed lUI 
~nti el~ ineRoctive, method of procedure that Memberll of Govllrmnentl 
who hHVp no 8h1lJ'(\ in those POW6l'R find no right; to adyist' in the exerciso 
of thoRe powerll. should be ca.lled upon to reply to criticismI'! o. the floor 
of this l ~  T think, Rir, f,lw suggeRtion made in this nmendment, is 
rndiplIlly wrong und I trust that it will not be approved by this Houso. 

Mr. A. Ranguwami Iyengar: Sir, the Honoumhle Mr. CrerAt' I1ns, I 
am Ilfrn.irl, entirely miRllpprehended the RCOp£' of the explann.t,jon which 
we seek to add by this amendment , He rp.ferred to the q \lest, ion of the 
responsibility of the Governor General 01" thp. Governor, fiB the CAse may 
two I nm surprised thnt he should think thnt, l:ecn.uRc Members of this 
HOltAfI AN'k n light to oRer t e~  observations upon tllP administrative or 
polit,il'n] nntR of Ute Governor General on the occasions on which they 
"'ilI b(lcome relevant in the oonrse of finy discussions in this House; 
i'hereby the l ~ on i ilit  of the Governor General is affected. Sir, in so 
fill' fiR tho responsibilitv of the r:rOvemor General .or the Gov6mor for all 
'Hl(lf;(l fIe,lA iR ooncemed, it is defined by the. Acts in question, Rnd no 
04)lHH'I'I'ntlOnA that we make. as we know to our cost, no criticisms that, 
we l~l~  ma.ke. ~ l e nny eReot in milking him use that pow'er under res. 
l)(}nAlbJht,y to th'R HouRe, All that we seek to do is that we should ha.ve 
n legitimnte opportunity for the expression of Our vieW!! on matters whioh 
·.urrAt"irictl,V l'c1ev.lll1t t() the ml\tters thnt, fiNl under dehllte in this ou e~ 
", 



192 LEGISLATIVB ASSIIXBLY. [l8TH FHa. 1929. 

[Mr. A. Rangaswami Iyengar.] 

There was another poillt which my friend l4r. Qrerllol' made, that when 
we seek to oriticise the Ilctions of the Governor General, or the Governor, 
in a.ny speech of ours, the Governor General is not e~ to reply. When 
the actions are done by the Governor Oellerul in COUllcil, he has got his 
representa.tives here to speak on his hehaU, und it is quite o ei le~ 

and I nmsure t,hat my Honourable friend Mr. Crerar knows the Govam-
ment of India Act quite thoroughly-that, in the actioDs which comll 
under the name of the Governor General in Council, thero may be t~

eions wheu the Govcrpor General might have acted entirely in defianoe 
of the votes of bis colleagues; Qud even in that case they become act.s of 
the Governor General in Council,' and it would be the duty of m'y HonollrA.ble 
friend, Mr. Crerar, to come and defend those Acts, in spite of the fact 
thn.t he mn.y have differed wom t.hE' Governor General in the Exeeutive 
COlmoil. Therefore, Sir, the plea that t,he Governor General would not 
have the right or the opportunit'y of replying in this House to a.ny redec-
tions tha.t ,,·re mnoe, is, I SIIY, .f1, Illy-fetched and uhsolutely untenahlc pIca. 

In the next, pluct', my Honourable friend soid that the Governor General 
and the Governor of11tn take action in these matt,era without the advico of 
their colleagues in the Executive Council. Well, Sir, RS I said, when the-
Governor General can take nC'tion in defiance of his Executive Council .. 
there is no question that he CRn take a.ction without the advice of hiB 
'Executive Council. • The whole question is whether, as Il matter of ordinnry 
practice, it is conceivn.l;]e that the Governor General acts II.S it were in a 
vacuum, when he seeks t,o do a particula.r thing in the exercise of powel'9l 
which aTe vested in him RS Governor General and not R.8 Governor General 
in COUllcil? After all, he has some Rdvisers; and if there has been any 
opportunity in which we hRve made criticisms of his officialaets by himself. 
on whieh my friends on the Official Renches are taken by surprise, of act!! 
of which they have no Imowlcdge but of which we obtnin suddenly some 
secret knowledge and they nrc taken by surprise, it would not bc vcry diffi-
cult for them to find another opportunity in this Huuse for giving II !'Orl, 
to such observations ns we mny make. I Rny that argument if.; wholly 
puerile - to suy that the GovI'l'Dor General will not have an Oppol"tunit.y 
of replying to flny ObsPrvlltioIlS that w(! may rnnl{e. 

The question Ill; ff'gRrds the o enl ~ 'Oeneral's literty to ~n  ",hilt he 
rleagpl', nriAl':-I in the next allwndlllcllt thnt we blwe put down, nlttllel.v, tho 
addreRs thnt the Oovornor General delivers to liS in tlw oplming 'Jf the 
IWAsiol1s of the Legisllltive Assembly or (l joint session of both Houst's. 
When we rench t l~t stage, T think 1 a;hnll be able to :-Ihow thllt, when the 
Governor General makes obAervutioJlR on the poJiticliI sit'lIntion, 0,' upon 
men and meaSllleR, it is we, Sir, we of the House as reprC'Rent iug • t ~ 

whole country, who are being deprived to-clay or un opportuuity of rt'plying 
to it or of hnving our say on such mutters. In that pOf.;itioll. Whl'll we 
seck to correct it, my Honourable ~ ien  wllnlf.; to tnke Ilf; hncl, to the 
position in which the (loV8Ml()r. General, whatever he llllly do \\'i1etJwrin 
an administrAt.ive or excuutive or legi!llative cupacit,Y, is sl\cl'Osond; whell! 
he can govom the country it~ ut the assistance of his Executivll Couucil 
by tho shner power of cnrtifieatioll. If he cnn do so, t,hen thil' House 
should keep it" mouth shut. That is n proposition with which we e mod 
agree, and I hnve only to appenlto thh; House that, iu so fa,' "l'I thiil 
E.xplanntion 8cekld merely to give liS an opportunity to ventilste OUl' viewR. 
t·o RAy somet.hing on adminiRtrn.tive I'lr politicllI questions upon which the--
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Govornor General may have made observations, which we think require-
our notice or our comments or ohervations or respectful submissions, we 
should be allowed to have it. It is only the opportunity of snying some-
thing that we want, not an opportunity for correcting his decisions; 
becRuse, 8S I say, we have been deprived of that power in this country. 
Therefore, even the opportunity of saying what we feel in this country, 
they: want to deprive us of, and I hope the House will not. accept that. 
posItion. 

1Ir. Preatdent: The question is: " 
"To lub·order (2) of Standing Order 29 the following Explrmfltio71 ahRIL be e ~  

namely: .  M L  I  I  I I fl' .... th ffi' I '}Jxplwu!llllll.-A em Jer B la I not, )y reason ll~  0 liS Cl'ltlclslIlg e 0 Cia 
or public ncta of the Governor General or of any Governor. lJe deemed 
to reflect upon the oonduct of the Go"'ornor General or such Governor 
within the meaning of this Standing Order'." 

The Assembly divided: 
AYES-39. 

Abdul Matin Chaudhury, Maulvi. 
Aney, Mr. M. S. 
AYY&Dgar, Mr. M. S. Seaha. 
Belvi, Mr. D. V. 
Birla, Mr. Ghanshyam Du. 
Cham&D Lall, Diw&ll. 
Chetty, Mr. R. K. Shanmukham. 
D8II, Mr. B. 
Dutt, Mr. Amar Nath. 
Gulab Singh, Sardar. 
Hans u,aj. Lala. 
Ismail Khnn. Mr. Muhammad. 
Iswar Saran, Munlrhi. 
Iyengal', Mr. A. Ranguwami. 
Jayakar. Mr. M. R. 
Jjnnah, Mr. M. A. 
• Togiah, MI'. V.  V. 
Kelkar, Mr. N. C. 
Kidwai, MI'. Raft Ahmad. 
Kunzru, PaJldit Hirday Nath. 

NOES-42. 
Abdul Aziz, Khan Bahadur MiKn. 
Abdul Qaiyum, Nawab Sir Bahibzada. 
. UlOxlIondel', Mr. William. 
Allison, Mr. 1<'. W. 
Anwar-ul·Azim, Mr. 
• hhrafuddin Ahmed, Khan Bahadur 
Nawnbzada Aayid. 

Bajpai, Mr. U. S. 
Bower, Mr. E. H. M. 
Chalmen, Mr. T. A. 
Chatterjee, the Revd. J. C. 
CoatJD&D, Mr. J. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Crawford, Colonel J. D. 
Crerar, The HonoW'able Mr. J. 
Dalal, Bardar Sir Bomanji. 
French. Mr. J. C. 
Ghazanfar Ali Khan, Yr. 
Graham, Mr. L. 
• Towahir Singh, SardaT Bahadur 
Budar. 

Keane, Mr. M. 

Tho motion WnR neglltived. 

Mala:viya, Paudit Madan Mohan. 
Mehta, Mr. Jamnadas M. 
Misra, Mr. Dwal'ka Pruad. 
Moonje, Dr. B. S. 
Mukbtar Singh, Mr. 
Murtuza Sabeb Bahadur, Mnln 
Say)id. 

Naidu, Mr. B. P. 
Nehru, Pandit Motilal. 
Neogy, ?ofr. K. C. 
Purshotamdns Thakurdas, Bir. 
Shafee, Maulvi Mohammad. 
Singh, Kumar Rananjaya. 
Sinll'h. Mr. Oava PJ'AllII.c1 
Singh, Mr. Narayan Prasad. 
Ringh. MI'. Ram Narayan . 
Rinha. Rum"" G"ngananil 
SinhA, Mr. Rajivaranjan Prasad: 
Sinha, Mr. i ~  Prasad. 
Yakub, Maulvi Muhammad. 

Lall, Mr. S. 
Lamb, Mr. W. S . 
Lindsay, Sir Dal·ey. 
Mitra, The Honourable Sir Bhupendr. 
Nath . 

Moore, Mr. Arthur. 
Mukh&rji, Raj Balladur A. K. 
Mukherjee. Mr. S. C. 
Parsons, Mr. A. A. L. 
Rainy. 'The Honourable Sir Geor,e. 
Rao, Mr. V. Pandurang ... 
Row, Mr. K. Sanjiva. 
Sams, Mr. II . .A. 
Sassoon, Sir Victor. 
Schuster, The Honourab'e Sir GeorgeL 
Shillidy, Mr. J. A. 
Simpson, Sir James. 
Singh, Rai Rahatlur B. N. 
Stevenson, Mr. H. L. 
Webb, Mr. M . 
Yamin Khan, Mr. Muhammad.. 
Young, Mr. G. M. 
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Kr. A. ltaDpswaml Iy.n,ar: Sir, I IUOV(' tho!': 

.. In sub-ol·tler (3) of Stillldilig Order .32, for the worda 'lIha\l have the right of 
lIpe;lkiuj(' t.be followiu6 ~ ll Uc substitutod, nlll1\ely ; 

'may, with the t~l i iiun of the President, speak'." 

liir, so far Ill> this is cOIlcenH."d, it is a. very IJilllVle lUatter. Honour-
able ~ e t  know thfl.1i in rCl:lpect of the debates ou Resolu-
tioll!; the (ioVt1rllnwllt has two cha.nces of speaking and influenc-

ing till' votf'I; of tlte House. 1'hat, I submit, Sir, is against tIoll principles 
of dabutt'. It i!ol tbt, 1!ight of the Mover of a RCHolution-to reply to the 
'lJbjt'ctioos that huvc been mised against his Resolution, but it CUWlOt be 

3 P.M. 

the )·jght 0' jill' ohjl't'iol' to the Ut'solution to come agnin Ilnd have a last 
word on it Iwd sU," ~  b(· opposes the Hesolut.ion and why it should b(\ 
voted aglliust. It is IIgn.inst all principlei' of debate, und it hus 110 pilrallel . 
in filly kllown Lcgisllllure in any part of the Dominiolls. 'l'herefore, Sir, 
1 hoyt' pl'f'l'ooed that tlli8 double right, 

'!'he BODOUl'lble Kr. I. Orllar: 1 am very reluctant to interrupt the 
Honourah)(' ~ e t  Pl'rhlipR ",hnt I have to suy will Rnvo him R. Of-r-
. tain 11111 0 1111 t, of iI'lmblt' in d(,lIling with j h(' lI\ottf'l' further, Oov('nmwnt 
·do lIot PI'OP08l' to 0pp0i'\(' this fIlnenduH'nt. 

-of 

Kr. Prell.dent: Thl' question iH: 
. ·Thlll in 8uL-<>l'dt'r (3) of Standing OrdtJl' 32, for tho; words 'shall 111'\'1.'1 the right 
"Peaking' the following ahall ['£, u titu~  Dlunely: 

'may, w;th the ~ ion of the Prl'sicient, speak'." 

The mot,ion wn8 Adopted. 

)[r. A. Ranguwaml Iyeapr: 1 move that: 

"In ,uh-urder (2) lOr llll ill ~ Ol'der 70. the WUI'US 'has \'!'len diaalluwt>d mlde!' tho 
. ult ~ 01' lht'se t ll ill~ Ol'dtll'a or' shall be omitted." 

'1'hnt I think I" ,\1",0 II Illotter on which we ure agreed, and so I tIo no~ 
"I'opose to inflict lilly Hpe{'ch on the House. 

JIr. President: 'flle question is: 

"In sllh-ol'der (2) of Rtanding Or'del' 70, the o ~ 'has l,(.ell dillllllowed under the 
fulco. or thelle Standing Ol'uel" or' shall he omitted." 

The motion WIiS adopted. 

JIr. A. Ban,uwaml Iy.agar: I move that: 

"In 8tAIldinK Ol'der 72, for tiM' words 'is tn be l~i l  t1te wOrflK i~ und<l' 
cUflllideratifln' lI"all be 8U1,stituted, ,. 

~ Thir. is 11101'(' (lr If'ili< Ii forma.} matter which nrif;('s in this way. On 
budget da.ys when people give notice of amendments by way of cuts to 
t4e votes on demon.df';. those dOOlands are fixed for cortain particular da.ys 
and two days' j itne if'; put forwRrd for notice of a.mendments. What, Lhis 
Standing Order pl'ovidf's if! that when a demand or R vote doos not come 
on the day on which it is put down and is carrierl t.? a. da.y mUClh la.ter 
than that da.y, two ~ ~ n0t4ce from the day on wbicn it iSAOtually taken 
Ill' shall be deemed to be sufficient nobjcefc>r the purpoee of the amend-
TI1(mt of which noti~e ~ been giveno-T 1Inderstand tha.t Govemment wi!: 
"bRvc no objection t.o thiR amendmf'nt 



t ~~~ ~~  ~  

Kr. tt ~  The question is: 

",111 tt n il~ t Order 72. 61).' the, words,'is w UP. l ~t  t ~ :wol'da i~ lln ~~ 
~ ~ l~  sh,all be B\lhIlUtllted," , 
1'he motion was adopted. 

Kr. A .• &1ac&lWIJDt IylDlar:, I move ijlut:' 
"1:01' ~l ll ill  O1'dl\l' 74 the following lilian heauwtitIlLe4" ,luune1y : , 
'74, Cnmmunicationl from the ABlMImLly to tbe OoVefIlOl.', (MllenI un hill t ~ 

or ll~e IIhali be, made hy, forrualadq1'ess t l ou~  the ,Pl'esidt'lIt after 
motion mad" and carried in the A8ilembly'," ',' 1 

i:lil, HU far AS, t.his is concerned, this provides for Q. iorp:l of reprcsentatiQP 
\-:hich thit> House cun make to the Oovel-nor Oeneral on a o e u~ 

~ lo  to that which is o i ~ for ill all deliberative 68semblies, bi 
~ <!ebB-tc on t,he address, Honourable Membf:'\rt'! Rl'e awa.re that. the Vicero.v:' 
Ulmnlly ope111:; this House with an addre8$ in which lw details, with, ell~ 
dearness alld soqucooe, the admiDiitrative policy of the Government pur· 
sued i,n the pllI'it lind which they propose to pU1'8ue in the future, 'r11<\\" 
~ e euti~ll  Itmttel'l:l wi'h u-hich ~u  Qi Ij. wLole ltore on~ o l t  find 

~l  whieh ill, GO\'lll'W r GllJlerlj,l, as it. were, puts before the HoUii\(1 lha: 
pl'Ogmmmeof t.m. OOV('I'lllJll,>nt a-a ~  Now, Sir, in all couut,nes governed 
l>y rCl'ponsil>Je itll<t itutjolll'. tJhis o ~ i ~ may be cnllo<l, t ~ 

mini"t,eriul o ulll ~  wllich is alwaYR dC'I,ivered. t ~ l  His lli ~ t~ or 
hiF; representative, the Govemor Genersl,or the!' Grrv.emor, as thp caRe 
n i~ b(', SQ far 8M t~tlt is cotlc!;,!mo(l, when the generll.l prUb'1'&mml.' is put 
forl\"art! ntlll(' wr.\' oulsl·t ()f pvory session in c\'crsdeJiberath'e ~ i 

i·he polil'.v of t,IIIt" OppQRition is to put forWArd motions by \\:ay of amend-
nwnts to the address-that is tlu:) technioal fon-n by moans of wbieh t·he 
'Op.poBi1ion Lukes Lill. o tullit~ to (,lriticise the ~ l li e on tbp. jDlic,\ 
(of·tbe Govenunent, f\nd allilO con\1eysto Hi!i ~ t  or .His Majest,v'll 

l e tl nt~ th(1 views that it has, The opportunity for a debate on tho 
nddress haA not been. givel) to us here in 80 many words, but I think it is f(, 
1?rlJcedure which is certainly witllin the powers cOD:felTed on the ~i ti  

.\sliIembI.,' 0.11<1 Councils in thhol ~ouilt  and also, if 1 may 88YSO, oonWlll-
plHt,ed by t.ho Government of India Act. 1 may remind you that f;b:is 
Iflatter of presenting ltD addr(>f'lS to the Governor General or the Govemor, 
all the ('nse may be, hal'1 beel') before the Conference of Pl'esidE'nt." 
~~ 

III. PHIl .... ,: ~  order, 

.... ~~ .6IIlberll: \"ou ('anJ')C>ti refer t,o it, 

111'. 4 .......... amt !yeD..,: Idooot proposp to referfo that, but I 
1l18,'" refer 'fa t.PtEl . '\('tulll flld'h that have been pubJic property. In· Ill.V PrQ-
,'IMe, the established Pl'f!ctice is that an address to the Governor ,on the 
})art of the Rouse ~ b,E:len pe1'J1'iit-ted&nd is ,till not prooibited.That 
.. hows, t1;aerefore, tlhat in ~o  a.s the Act ond thE' ndElllunderthe A6t 
Ilre eoncemed. i;his procedure is con:templated, tTnder the t n ln~ :Orders 
in~ i  o~e  o e e t ~ o  emplqyed n l~  "  ' 

. "CuwUlunicatio.DS floOIU ,t,b"A ~~e ~ u f,Jlt'I nn ~o  Geperl\1 shan bEl ~ l  : 

(1) by o~  addr ..... after motiun madeltlld carl'i.d'iu t1i1e A.e1it>mhly i l!,,4 
'(8) through the 'P .... i~  H 
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[18TH FEB. 1929: 

[Mr. A. Hangllswami Iyengar.', 

What we propose is that this wording of the Standing Ordt'l' should be 80 
lOItered specifically as to elllpower us to discuss his address dr any message 
which he m'ay communiCltte. An addresFi delivered by the Govenlor General 
;to this House, or a messnge delivered to this House. is not merely a fOrlllbl 
matter. They compriso ll ln~ public acts of administrntiou aud muny 
announcements of public policy, and when the Governor (}pneral chooses 
to m'ake sueh communications t,o us, it follows ns a Dltturnl oonsi;quenC€O 
that this Rouse should he in a position to Rend its ~ l  t.o such IlleRsngll,.j 
or addresses by menns of what Brc called addresses to the Crown or the 
Governor GenernJ. Thnt, AS r ROY, ne(,pF;lInrilv arises from the fact t l..at 
addrpsses and mes80ges nre onte ~ lnte  nnd' as this mattpr hOB twen in 
the pnst not Iwrmitted hy olle 01' t.wo previouR rulings but has been perrllittNl' 
in olher Legislatures, we ilhould mflko it "lenr that we pOl4sess the l'jght. 
And we propose that this right should be eX('rcii;;('d ~  m'NtnH of n Stllnding 
Order which put!; down the right ver:-' dearly, t~ n it~  fOl' doing 1'0-
1 do not want to dilnte upon. That ""1\14 the subject of dit,lcutlsion ill 1 ~ 
other House 30me yellrs ngo, Rnfl os to the propriety nnd the oSBenthl aeed, 
in the interests of thr ('ount.r.", so fill' AR this AI!Rembly is concerned, that 
it should have un opportunity, very early ill the seRBion, of discul!!!ing the 
Government policy and programme, there CRn be no ue ~on  It is not 
necessary for me to sny more Bnd I await with great. int.erest whnt ~  

Honournble friend, the Home Member, has to say. 

'the BoDourable Kr. J. arerar: Sir, I oppose the motion. 

This mutter, nEl the Honourable find It'tlrll£'cl grntlemllll hns ll l~ l  ~ 

discussed at some length 1\ f('w years ago, nnd the ~ition that T no\\' 
propose to tHkl:' "P WRH Rt,nted fully Rnd effer·tively by my predeN',mor. Sir 
William Vincent. T shnll not nttem}lt to repl'ochwCl or reeapitulut.) -the full 
stat.(,U1f'nt of the enSe which he then mndt!, lind I shu.ll restrict Illysolf 
!!olely to a few practical points whieh it seenli! to mc are now bdort\ the 
Housc for considerotion. . . 

Mr. UungaswuIIli Iyellgar 8uggesied, with tlwt rlliher I'lusive tnllfle:;ty, 
which not infroquent.ly ehuract.!:'rist\8 hiR IIttf'rAncOS Hnd argullHold ~  that 
what he proposes is 8 very mot1nst, l'Inel indeerl almost a trivial thing, t,hnt 
it amounts, in fuet, to little morC' , if indeed e l~l  !lO much, Ui! 11 elil ili ~lltion 

of the exiflt.illg Standin.g Orders nud rolf'S of procedure. To thnt position 
I mUtlt enter a vcry Htl'ong dplIlulTer. However drafted t.he Honourable 
Member's t~n ent may be to conVl1Y that superficinl im'pro'oRion, in 
point of fact it oonveys something much more vital. It conveys thnt the-
8ubstnnce of It speecb, made by the Govtlrnor Genefal to tb(l LegiillatUl'e, 
shall bA the subject of nnrest.rict.ed debate nnd discussion in this Hous!.'. 
I sa.v unrestricted debate and discussioll, but r tbink it would follow from. 
t·he 'term's of the Honourable gl.JlItleman'samendment, that 8uc11 ref'tric-
tieins and exclusions as exist in the rules and Standing OrderFi rolating to 
discussions of matters of public import/Ulce would not apply to (l. eUecus-
sian of the oharacter which he contempl.a.tes. My fil'st 8ubmisf:;ion there-
fore is that this is by 110 means ill ;ts substantiui change a mere oIarincation of 
the existing rules und Standing Orders, but an entirely new departure or 
fI kind which I do not think ought to commend itself to this HO\1R('. The 
main ground, so far a8 I understood him', on which the Honourable o.nd 
learned Member relied for t.he jUFltificlltion of his amendment, was that it 
would bring the procedure of this House into line with the constitutional 
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procedure in other countries, instancing more pa.rticularly the constitul ion a} 
.1>raciice Hnd proeedure of tbe United Kingdom.. I should have oxpMted 
some further explanation from the Honourable and learned Mem'bel' on that 
point, for there is lin obvious reply to his nnalogy which I feel compelled t.) 
mnke. The Honournble und lean16d Membor knows, as well as I do, that 
there is no analogy whatever between the Apeeeh from the Throne in the.. 
British Parliulllent nnd the Governor General's speech in the Legifllllttll'ef 
The King's Mpeech is Il deelurGtion of policy, not by the Sovereign, but by 
His Majesty's Government. To quote the words used by Sir William 
Vincent 011 Lll(: occusion to which I referred: 

"The King's ept'ech is not written by .the Kin6' The King is n(.t responsible for 
it, and  any reply voted does not affect His Majesty, but atl"eLs His Majesty's Govern· 
ment." 

In devoloping that argument, Sir William Vinoent went on to explain the 
situation somewhat more fully, and with the permission, of the House I 
could not do better than read out a brief extract from Sir William Vincent's 
argument. Speaking of t ~ powers of the Gonrnor General, he said: 
"one is thc right t.o addl'e. the Chambers of the Legislature vested in His Excel. 

lency the Gi>vernor General by virtue of the Government of India Act. That power 
i. exercised by him without any ('ontrol from his Councilor, from anyone eille. Nor 
i. thiH true only in theory. I can assure this Council that in practice the Viceroy'. 
~ee  is nct submitted to his CouncH for exumination; nnd he says exactly what he 
11kes and what suits him. He doeR not speak or profess t{) speak on behalf of the 
Government of India. He expresses his personal viewB often on subjects which are 
entirely outside of the cognizance of the Assembly or this Council, hut which are 
of the very greatest interest to the public. By reason of his high position and his 
personal touch with His Majesty's Government, he ill indeed often able to afford 
informatwlt of a vcry valuable character to the Legislature, but that. is not done 
by the authority or with the cognizance or under the control of the Government of 
India. The occlL8ion is one on which His Ex(!elIelicy is pleased to place his personal 
views bt'fore you and in doing 80 hI' is performing a dut.y, the responsibility for which 
·he cannot share with his Exocutive Government or with anyone else." 

r cannot deal with that aspect of the question more lucidly or more forcibly. 
I merely wish to make two points in concluding my argument. The first 
is this. I think, Sir, that the Legislature and this Assembly in particular, 
whieh has hoard the speedws made by Governors General on various occa· 
sions, will realiso that those occasions hav!l beon of great value both to this 
House and to the country. Now, if an amendment of the kind contcm-
pla.tcd by the Honourable and learned Member from Madras were made, 
r fear that the inevitable consequence would be that the grent value anil 
the grout. utilil,,v of I·host' l:ddroAses would very seriously be impairefi. It 
might. even be that they would be reduced to a colourless, a. formal and a 
far less living t.hing than 0..1'0 now the speeches which we hear from the 
Governor General. I do· not think that the Houso, on serioU':! reflection, 
Would desire to deprive themselves and t,he countr.v of an asset of s') great 
vRlue and I do not think that, if the House pftSAes thiA I\,mendment, its 
ef'fectFl either llPl)l1 this House or upon publio interost at large in the 
countr.,· would rl:'lIllv be useful and advantageous. The sMond pt)irtt 1 
wish to make is this, that in so far as addresses by the Governor General 
dellI, as thH:V must necessarily frequentl.v deal, with matters which are the 
conCBm 01 tha GovernQr .G('neral in Council, there a.re other wavs by which 
this House may have an opportunity of discussing them in the ~ in  
way. I Rubmit therefore tha.t t·his amendment is not only i on ~i o  

in itself hut, in respect of the real nt ~e  of this House, it will not add 
remedies and resources which do non alreB.d.y exist. Sir, I oppose iii. 



[18m FJW, 1'929:. 

DfwanOlaamaa ~  I have just two observatiolls to make iilregarc:ll 
.tl) the ,speech delivered by t,lle Honourable ihe Home Member. 
'The oujectioll, lIS I understuJld it., he takes to this' amendment 
ilii .. thut it would not be right for H'Jllouruble Memters of this 
Houst' to discusfo; the S}JCt!ch of the Oovernor General when he' 

~l e e  this Chamber, becAU8l' t.here is tl possibility of thut e ~  bt'· 
coming olou l~ il  lll l t ~  it is of gr('nt intorest., lind if we allowed it 
toO be discussed on the door of Ihe House, t.here is a dllngcr of its hecom· 
ing It co'ourless el ot l ~~  1 wfmt to .,,"k the HonQ\ll'uble thel Home 
Mt,muer whother it is not a f,wt tllllt HiR E:xct.'!lenc\ t,he Gove!'nor Gen-
crnl got's down aud nddrpf>scil ChAmbers of Commi·rce in the Cit.y of 
~leuttll  and if there is HlI)' restriction whutever placed upun the c1iHms. 
sion that follow!" upon his speech in the Chflmbers of Cormnerc('. Is 
"there IIllV reltSOl1 to htllieve tlll\t, bec(\uRe memhers of the Chambers of 
Corrunel'c(ldiRClIS8 his ~ ee  therefore nny cliRtinction iR mlld(, by the' 
Governor Henern1 in the t.ype of ~  that. hf' should deliver before t ~ 

(Jhamhcr of Commerce? T (lonsirler t l~t thnt is not an argument, which 
shoudd weigh with us. Buv," we or lww we not the riKht to c1it;Cuss-
matten:; of very great DlOUlent Wllich are hroached b:v tho l ~ no  Gan'-
ernl when he comes 10 flddres!> ollr HOlls(':) Whnt is the c(lOstitlltional 
pORition? Are we Iwre merely culled upon t,o listen to an e l ~ nnil' 
t.o be IUltisfieci that the Sf'ntimentR of Indians have el~n voiced in tll ~ 

~e  that hus been delivered hy the Governor Gmwrul, or h,we we 1\ 

right to discuss the speech on its merits and COllAi(ler whej,hel' the policy 
lAid down iEl the correct policy or not, to criticise thRt policy if ne~  

even us the speech from the 'fhrOllt' in the HOllsEI of ComlUolIH is dil!cuRsed 
by .Members of the House of Commons? 'rhel'c the speech is diRcussed. 
not on one dav but on IIP-vaml dIlYS, lind vurbus mAtterf> of mOlnent which 
are mentioned'iu tho speech o ~ tht. Throne are matters of acute con-
troversy in the House of Commons, Why !;hould we be prevented from 
i ou i~ the speech of the Governor Gcncrul 011 the floor of this House? 
It is said thAt there if! no analogy between the f>pcC'<lh from the 'l'hrone 
and the address given hy thE' Governor General. Tn onc lll"l):tth WI' am 
told that there is no analogy, Rnd in another brentll it ~ said that 
th(' Govl'lmor General is tIle reprt'scntlltive of His Mlljest,y the King, 

The position must IHJ u contradictory pm;itioll should the Honourable 
Member press this point that the Governor Genoral is not in tho Same 
position here qua the Assembly liS His Majesty the Ring iR qua the House 
01 Commons, The policy ()f the British Government lEI laid down by the 
Governor Generul in his speech, /lud wo have the rigllt, when that pulicy 
is addressed to us through (he speech of the Governor General. to 
discuss that policy in the press Ilnd in the COlUltry, What the anJend· 
ment does is to suggest that fl Iornlal n<1dl'e!<!8 should ~ maue t ou~ the 
President enabling us to dhICUSIl the speech in the AssemLly 118 we Ilrc in 
a position to do in the PreAS, We have no right to discuss the address 
that is delivered here by the Governor Geneml, and we nro seeking now, 
by un amendment, to make it possible for 11S to make fl formal uddress 
Dnd so not be restricted in the matter Gf discussing the speech, There 
may be points made by ihe Governor General which may not come within 
the' Standing Orders, which we ure prohibited from discussing, but tho 
Honourable the PrE\sident is there to give his ruling if any ma.tter of foreign 
policy is raised whioh, according to tho. Standing Orders, we are prohibited 
from discuBlIing, No Member would he allowed by the Honourable t t~ 



. '. 
AlOIlmJONT'S 01' STANDING OimBltS, 

P1'(lllidcllt to i u~  such mnttcl''', but tile speech, ~ fnr /lH it is limited to 
matters which COUll.' within th,' IJurview of the t~ n l  ... hould ho open 
to . discussion find criticism by thiR HOllse. Au objection was raised by:. 
the HOllouruh'e the ,Holn£) Member that -there are cel'tuin Inattel"R .. which 
are not opeu to .lil'lcuhsion. That point does notu it~tl in this ne~  

ment, bt'CIlIlKI' we have the right find tilt' Iibel'ty to (1i!'ltlUHS, if this t~

ment is passed, those matter" whi<:h nre mentioned ill the Hovernor' 
Genernl'lI sp(lech which thn other Stl1nrling OrderR mInting to sudl matters 
ullo\\' lIlI to ilisc\lslI. Tho only point, i~ t.he point of pl'indplt', We have-
at HIO present moment no right to paRR ('riticism, except t oll~  thl1 news-
papel's, on tIl(' very importf",t. l ~  lihnt f1-rt; deJivl'red by His Excel· 
lency on tho floor of thit; HOllse. \V.l' demAnd the ri"ht bectHlSe those 
Rpeochm; l~ down the policy of the I\t'itish (Jovtmnnent in Iudin. We 
dOlll,lncl the right, to place our view" hd.Jr(.) the counkv with l'efenmoo to-
muth'rh of moment Itll'ntioned by the Oovernor Gonerul. Thut is nil that 
t i~ III1H'lIdnlfmt ~i e  to do. I agree with the HOllournble the Home 
Member thnt it is nn umenchnent of g'1'(\l1t imporl·nnec_ not to the Gm'crIl-
llwnt, IJut to thC' ]loop!o of tho c<nmtry. 

111. O. S. Bang. Iyer (Rohilkund ond KumHon Divi>;ioll14: ~ l l ll lln  

_rnadau RumI): Sir, 1 was 118tonil:!hed to lif;tcn to the Rplwrh of the 
Honournble e n ~  from Huwnlpindi. 

. Dfw&D Ohaman Lall: I lUll not the Member from }{awaJpindi. 

1Ir. O. S. BaDIa Iyer: from Lahore. (Ditcau ('haman 
Dall: "No, nor from Lahore".) I (tlU ul:!tonislwd at that speech, becQus-e 
1 shuuld like to know how the carrying of this amendment can benefit 
either this Hout>e or the country. \Vllat we want, Sir, and what 
tJvell tiJtJ vl'r'y llIoderute und VPl'y reusonable tenus embodied in 
the Nehru Heport also want-is the overhuuling of tho entire 
system. I tllll not here to pretend to cnInrgo the powers of the l~ i  

l ~i e ASf:lCmbly by u. little tinkering here and n IiUle tillk0ring there· I 
am Dot here for the softening and phu;terillg of this 1('gisIAt,h'L' system, I 
11m hern for the overhuuling of this systenl altogether. I have sought 
elect,ion on the question of oVtlrhuulillg thil:! ~ t ll  1l1J(1 llot co-opl'.l'Uting 
with Government. I eunnot understand how thof;e Honourable Member;; 
(,nn slly. "Patch the 8YSt.Ol1l here and there, uUlend it here un~ umcnd 
it there". No, we did not stanel for the ttul-'lliling of tili", 8ystmn, 
we stood  for the eliding' of the syst,mn. 'l'herefore 1 ennnol', understand 
how this amendment or any other IUIltmdment cun help India in the leasl> 
to the goa) t--hot wo lJltVe in view. It is a most astounding, a most amusing 
attitude -for Congressmen to take up thnt we shon)(l aRk for the amend-
ment of the constitution here tmd the amendment there. How 011 earth 
1 ask, if thiR HOURO hud the power of criticising the Viceroy's speech .. 
how on earth iR India. going to be benefited? Supposing you have thll{; 
right, whut, wonderful difference does iL mako? 

They tulk of the "analogy of the House of COUnI10nR." Where is the 
analogy of the House of Commons? Are we endowed with the power of 
t.he House of Commons? Supposing those petty amendment.., of t ~ 

ex-General Secretary of t,he Swarajist Party, supposing t,hcRo pa.liry modi. 
fico,tions and motions are carried, do they endow this Legislature with 
the power of the House of Commons? It is that power we want, not 
theBe pet,ty cheese-paring demands \of people who have gone bRCK on t,heil" 
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,4lrincjples, of people who ha.ve shut their eyes to what they Eltand for? 
~ do not want these Ilmendments, no, 1 do not wish this wretohed l,.og1s-
tl ~ Assembly .  .  .  .  . 

• JIr. President: Order, order. 
':" 

Ill. O. B. Ranga Iyer: I withdraw thnt expression "wretched". I 00 not 
;>(\!U'e for the futile form of crit.icisiqg the Viceroy within this Houso so 
.jong as I lll~ e it outside. I l'efUfle to put the cnrt before the horse. 
~ t is ('xaotly what, Honourable Members sitting on those Benches are 
doing.. Supposing we wero given the right to criticise the Viceroy here, 
·docs It make the least differencl:: to tho situation in the country? It 
-would only develop the power t,o talk here, and we do not want the 
power to talk. I would ruther tha.t this opportunity to talk were nholiih-
''«1 in this House. AI! it is, this Assembly has the reputa.tion of talking 
..too much. These amendments do not endow the Assembly with real 
. power. If it is real power we wlUlt, we should reject these amendments, 
reject them mercilessly with the <lOIltempt that they deserve. 

Sir, I mUl'lt add ono word more and I am done, and that is the.t I do con-
. sider thllt these nmendments add to the nominal glory and that they do im-
prove the shn.dow of this Legislature. Do we riot say, ·'these shAdo",,), re-
forms must be thrust aside". We cannot then concentrate on these Pfltty 
issues which serve to distract the attention of the country and. which bring 
us down from the mountain top of idealism to the level of cold-blooded co-
operation. Do not theri talk of non-co-operation or obstruction. You 
cannot go on d(tCeiving the public with talk of obstruction and. 8waraj 
arid Dominion Status and independence. All these are moonshine in 
.water when you regard them in the light of the amendments and speeches 
before this House. 

Mr. ear Hath Dutt (Burdwan Division: Non-Muhnmmadan Rural): 
'Sir, 1 had no mind to spealt on this amendment which hM beon put 
iorward. but after the h('I'oics of my Honourable friond, I would like to 
SBy B few words. 

My friend complains of softening and plastering of. the high ideal and 
"has told us that he wants iDdependence and not amending of the system. 
"Those "ho have finy knowledge of the procedure of agents pro'vocatcur 
win bear me out when I say that they profess to be more ext,remists than 
nati.onnlists and nrc ever readv to supply them with bombs Bnd revolvers. 
'1 do not know whether my HonourllrIe friend n nt ~ to pillce us in that 
-position. What.ever may be his int,ention I very much appreciftte hiF! Ilesire 
lor independence; but what I beg to remind him is that this ll ~ iA 
neit,hpr t,he place for, nor are, violent speecbes the methorls by whioh to 
work for independencfl. I shall not refer t,o the CMe which is pending in 
'the Madras Court-IlRit is Bub judice Rnd I think my Honourable friend 
CAn l't'ford to wait WI that suit is decided. He seems to nsk that we 
should try to flet real o~  Is it not getting some real power, if we are 
al10wen to I'!riticise the speech 6f Ris Excellency the Viceroy and Governor 
GElnfmtl of India? This is an alien rule under which we have t,he mis-
fortune t? live, find India  has had the misfortuDe to live un ~  alien rull) 
for more t,haD eicht centuries. Now, Sir. for the last ]70 ~ elll  we have 
been living unrlp.r British rule. Wllat have we been tBuQ'ht in our schools" 
.Jf we t.um R few pages of English history, we flndthf\t the haronll of 



England at Runnymede extorted from the hands of an un i~ King th", 
Jlagnu Vhartu. ls there any' Indian youth who, in his earlier ~u ll  Wtkl 

not fiJred with the SlWle zeal to extort from the hands of an ahen ruler 
.. Magna Gharta like that? A few pages later on in the same English 
history we read of the achievements of the patriotic maid of Orleans, JOQn 
of Are. Then again, a few pages later we read of Oliver Cromwell who 
. was the cause of making one of the English Kings lose his head. All these 
things my Honouratle friend conveniently forgets. We ha.ve read all 
these lessoDB. We have been ou ~ up under an alien system of educa-
tion, and if We ~ to be denied, at this late hour, the Il'ightto criticise 
even the speech of the representative of the King of Englanu, I think, Sir, 
my Honourable friend WBB perfectly right in . saying that this House is 
a-I cannot proi.lably use the word "sham" because 'it is unparJiamental·Y. 
Whatever that may be, is there any harm in our asking to amend the 
Standing Orders to the extent whioh will give us some power to let our 
aiien rulers know our minds, to let them know at the same time what· 
we feel about their doings and about their utterances? What harm is there 
I cannot see. It will do immense good to the country. 'I.'his amendment 
will serve the most necessary and useful purpose of enlightening the 
m8&8es as to what the intelligentsia feel about the foreign rule and wha.t 
they think of the hypocritical utterances ef our rulers. With these word., 
I beg to support the amendment which has been moved. -

JIl. II. 8. ABe, (Berar Representative): My reason for getting up is 
not that I am shocked at the eruption of the volcano which haa shuttered 
us for some time. One of the reasons for which I press for the adoption of 
this 8oI11endment by the other Benches is this. When the Government of India. 
Act was passed, it was frequently given out that it was not so much what was 
in the Constitution itself that the people of this country should look to. 
The elevation of this House to the status of India.'s Parliament was to 
be brought about by the creation and recognition of certain conventions; 
and we must endeavour to set up those conventions. Even the pro. 
cedure of this House and the limited· rights of this House could be 
gradually brought up to the level of the tuainess proeedUll'e and the pri-
vileges enjoyed by the Members in the House of Commons. Now, one of 
the most essential things which strikes the imagination of every Britisher 
is the Spee9h from the Throne a.nd the AddreBB moved by the Members 
of the House of Commons. If a.ny attempt is to be made to raise the 
level of this House to that of the Mother of Parliaments, I think there 
should be no objection on the part of the Treasury Benches to concede 
this little privilege wWch is claimed in this amendment. We are only 
asking that the inaugural address of His Excellency the Viceroy, delivered 
in this House, should be treated by the Meml::ers of this House in the 
same manner in which the Speech from the Throne is treated by the Mem. 
bers of the House of Commons. This should not be more sacrosanct 
than even the Speech from the Throne. I do not understand the other 
arguments which the Honourable Mil'. Crerar has advanced, that the 
Viceregal speech is likely to become colourlesa if it is going to be subjected. 
to the criticism of this .House. I do not know if the oriticism on the speech 
outside in the Press iSllot affecting the na.ture of the speeoh that is being 
delivered ty His Excellency the Viceroy every year. If the criticism of 
. the Press has no effect on the speech, I do not know Why t~ criticism 
froor ~ e Honourable ;Members of this House should bave _ e~ io iltin  

z, 
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effect upon the nu.t\lrC of that speech. It is llot. a fact that the ,peooh .is 
not criticised at all. You have only beau deba.rrW,g the MeJXlbEIrM oftbis 
Housa from having their views expreased on the speech ~ this o~  
But the ~e  virtually. if it does not pommend it_if to tbe cOUlltryat 
large, is criticised at large by the public. They ofter their viewa, they 
express their criticism in the most stringent maIUUll'. '.Chat baa naVel' 
worked adversely upon the . .uatul'e or the merit of the Ipeechto which we 
are treated every yeu.r in this HouSe. 'l'herQfoz:e the 8Prl of ~eu ion 
under which the HonoUll'able the Home Member seema to labour looks to 
me to 1;e merely an objeotion without 6ubsts.noe. which virtually. when 
properly exa.mined. and tested. Ca.DJl.Ot bold water.. So the two 
relloSODS on whioh he ~ to oppose tb.e amendment go away. '.Chars 
was a third reason which he suggested, namely, tha.t the speech. daliMNCi 
• D) His Excellency the Vi.cet'Oy is his own perIOnal expre88ion of opinion 
and the Members of his  Exeoutive Councllhave nothiDg to do with it. 
We.do not want to pry into the secrets ot the Exeoutive Council, but we find 
that the ~e  discloses policies which the &ecut.ive Council 1riea i~
fully to omy out throughout the year. That ia what th4f outBide people 
mow. That the Viceroy should, of his .own aooord and voluntarily, unaided 
by his Councillors. be in a position to declare a ~oli  which hia Members 
of the Council not only wholeheu.rtedly concur in but. aJ.so think it proper 
to carry out throughout the yea.r strikes lD.&D.y of us as a miracle... But 
there is one thing. 'l'ho\l&h for the par:ticularlpeech. tha.t he has to deliver 
to this House, he ma.y not be consulting the Mombera of b.ia CoUDOil, 
there is no doubt tha.t the policy laid out in the Ipeech at the basinning 
of the year is the mature result of the numerous OOllveraatioAB and oppor-
tunities he ~ had of conferring with the Memben of his Council. After 
all it is a declaration of the pollcy of t.he Government of whieh h. is 
virtuaJ.ly the head. So from that point of viewa.lso, I think tb:ue is DOt 
much force in the opposition which my Honourable friend the Lead .. of 
the House haa made to this particular amendment. I hope the Houae 
will insist upon having the privilege which the· Member. of the BoUH of 
CommODS ha.ve got in rogard to the sj)!8eoh fmm the Throne. The llouae 
should therefore accept the amendment awl give itBIwhoiebearted eupport 
to it. 

Sir PurIluUm4u ~ (lndian Merchank' Chatnber: tneUm 
Commerce); Sir, I rile to iUPpOl't the QIDendment. I hne felt that of 
all the groun.d.a OD which the Oo\ternment o ~e  the vari01l!l amendments 
to· day, the ground. that they have put fdrWard in· opposing this atnenchn.ent 
is· the lea.st OOIlvincmg. Even Mr. M. Ratnaa1Vami, who generally awreed 
.with the t.hree Official Members in the Minute of Dissent, s6ya; 
"I agree that att addr8IfJ on thd .tthjeet matter of t.htI o~e uot G.uarat'. ad .... 

should be allowed, provided the subject. matter of the addr ... could form the lubject 
matter of Re",lutiona that, gould be moved in the A.,mbly." . 

I wonder if the Honourable the Home Member wishes us tounderatUld 
.from his opposition tbat, even for those subject matter. of the GoTernor 
GeoerM.'s addrea8 which could fonn the subject m&tter of Reaolutio!la in 
thia Rouse. he is opposed to SIt addre88 being voted by this BOUIe. 
Y am not clear whether the Rome Member meant. it. sa. &. compliment 

to the Governor General or otherwise when be said that, it. a.J1 acldre8l is 
to be voted by this !louse on the speech of the Govemor General to thi. 
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ou~  His Excellency's speeches may be hereafter colourless. Does it 
-, P .... ~~n  that becH:ule His Excellenoy's addreslj is not subject to direct 
.' crltlolsm .of this ~u e  he says ~ ~  which he would nbt say 
If he me" t ~ ~ W813 subJect to the crItlCllun of this House? (Hear, 
~  I tdllnk It IS a. poqr compliment to the Governor General of India 
If .hlil. Home ~~ e  iJ.1 ~ t e opioi?n that anything which is subject to 
the ~ e t  n~l l  of thls House wdl make the Governor, General more 

~tl  ~ m hIS utterances. .1 have gre"Uy admired the recent speeches 
of HIS Excellency Lord !rWID, but that does not necesIBarily mean that 
overy Governor ~ene l would be fiR cautious and f!.ympathetic as H'isExcel-
laney Lord IrwlO bas been. I ennnoi possibly understand how it can be 
lIlaintained that giving thiR Assembly the right to present an address to 
the ~o e no  Gonera.1 on his speech to thiHl House, will really mean a. com-
paratlve muzzle on the Governor General. I hesitate to accept this. If, 
however, it is to be maintained that the fact of the Governor General's 
address ?ere ~ot being subject to direct D:nd i e i ~e criticiFm by tbis 
ou~e l~  ~u  a free hand and ~ e  hlql, for prncttcal purposes, ilTes-
pdnslble In hI!! ptterll.ncea, there 18 all the more reason thattbiFi right 
should bE\ I1vl\.iJe.ble to t.his, House. 

, 'lit. A. I.angu.aml tyeBpr: Sir, I do not desire to toke up'the time 
of the House, especiaI1yas my friends on this side have sp ably answered 
the objeotions taken by Mr. Crerar to this amendment. There is only one 
point, Sir, on whioh I WQS surprised that the Honourable Mr. Crera.r 

~ not accurately informed. He contended that the result of BIllowing 
this nmendment to go in would be that the restrictions on the subjects 
on whieh Resolutions could be lnovedd.retaken sway, and that thiR House 
would thereby obtain liberty to difllCuss subjects whioh are not subject-
toatters of Resolutions, I should have thought that he could have had & 
hetter knowledge of the Indian Legislative Rules in the matter; beclWse 
ill so far SA there ~  nny )'el'itriction!l on the subjedts of disoussion in 
t.hitt.. Houl!6,they have been expresslv imposed, not 1'OOl'ely in respect of 
Res()luUons and: in reRpect of budget' grants. but in respeet of all motion", 
Tbnt hRs bpf'n made elaRl' Sir. bv rule 24-A which the Government, in 
ant.i(',ipntinn of this dW(mtfy nppnrently. had framed in 192fl. Rule 24-A 
flOW make-!; provision for ,motion!; other t.hRn ReFolutJoDA, rtf' moMons which 
I1rise on the budget. Clalls(' (2) of that 1"Il1e providas: 

"It ~ ll hGt he pel'JRluible to the President, er to the Member or I.hl' ('rllvemml'nt 
concerned to give hill GOllHnt to the moving of Imy motion in regard to any of t ~ 
IUbjecta in regard to which a r8ll01ution cannot be moved." 

Sir, in the face of this definite restrletion, I cannot see how It motion-
hecause after all an address has to be made bv way of 11 motion-whioh 
enn be 'brought forward' under this Standing Order is DI'lt covered by the 
restriction that is imposed. So, I think t.ba.t fear at any rate is for the 
present groundless. 

Then, Sir, the point that herefcft'ed to WIl8 that there was something 
C'sMnt,ially personal in the Viceroy's speech and that  tbat e o~  sorr;te-
thing is Q, matt,er in which his Council does not et e~uit tli t  Wlth 
him; and therefore,' if we go 8IDd make persoll_al, -obB!Elrvattons matte1'll ?' 
eommAnt in this Homer then the speech Wlll become oolourless. SIr 
Purilhotamdas ThaknMIr8'·has very properlypmnbed out that tllat is. paying 
B very pOOl' compliment to Rhl E"elleneythe Viceroy. u~  taking the 
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question of substance, is it really the ~ that the Govemor  General. in 
the addreBB that he makes to this House, apart from its manner or style, 
or any of the various art£.4 of persuasive eloquence employed therein, 
nnoun in~ any policy or programme to this House and to the public, 
announces such policy or programme without the consent of his Executive 
Council, or without the authority of Ris Majesty's Government? In either 
of these e~  Sir,. it is a Government's policy or programme .that he will 
be announcing, and there is nothing personal that he can do or !Jay to this 
HOllse or on which he can carry out his will either without the Msent of 
i~ Executive COlmcil or. without the support of His Majesty's Govern-
ment. So, Sir, every part of the action he takes is governmental in chal"8C" 
ter, and I therefore think that there is absolutely no. point in emphasising 
the personal aapect of this matter; because the persona.1 aspect of the matter, 
in so far as· the Crown is concerned, is wholly different. The Crown in 
England is considered t.o be above politics, and therefore you cannot bring 
the Crown in in any discussion or in any motion inside the HOURe, since 
every act of Ris Majesty in England. is the act of His 
Majesty's Government and not of His Majesty pOl"l!lonally. 
Therefore, no question which affectFl him in person can be prought in; but 
80 f8r as this country is concerned, the Governor General iEl in toe position 
of acting ~it e  for the Government in England or for the Government of 
India, and there is nothing essentially personal in character, any Royalty 
or any such thing, which would exempt him. Even on that, Sir, my friend 
hasl had his victory on the other motion that in 80 far 8.S any reflection on 
the pelUlnal conduct of His Excellency is concerned, tha.t amendment has, 
for the moment, not been carried. Why then should he be.afra.id of f;llbject-
ing a programme or policy of hi, Government, announced during his speech 
here, ,to the criticism of thi. House? After all, what do we say? We say tha.t 
on his speech, thill ROUMe should resolve that an address be prCijented to Ris 
Excellency the Governor Geneml thanking him for his! address, but sub-
mittina' at the same time that His Majesty's. Government or the Govern-
ment ofJ1\dia did bot do this t in~ or thllt, or that His Majesty's Govern-
mAnt, w@,.£'! wronlZ' hel'e at' ri!lht there, etc. Aftel' 8.11, w.eal'e, presenting 
him An l~ l  in replv to his. and we are 68kin!(' for penniElsion to make 
Ollr ren'l'fll!entAt:ons as to our future. My mAnd ~i  tha.t the speech was all 
nerst')Dlll Bnd !IO on; hut· T rMo11Nlt a series of addresses that were delivered 
hv the fnnner Viceroy in this Rouse in which be· alwavs made it a polnt 
to sav II I Rnd mv Government hAve done this ~n  that ", II mv Govern-
ment has done this ", .. our relations with so ",nd FO", at,c, Thprefore, 
Sir, in so far M these aovemment,al Questions g,i-e concerned, I reallv faU 
to Ree w:hv the Govemmpnt should be 1'10 nflrvollR nhont, knowinq t,he ~e l l 
of this Rouse and ~ they shf'lllldnot allow this H<'IllSC the liberty to 
express their views Bnd make thpir commends. ' . 

Aill to the observatinnp of my friend Mr. Ranga. Tyer, T dn not, think 
t,hey deserve Bny serious notice by the HOllse, 

Jrr. ·Preet4ellt: ThA qnestion ii: 
"For ,8ta'nding Order 74,. the following shall be subBtitutl!d, nameJy :  ' 

'74 .. o~ uni t io l from the AllMllbly to the l'Iovemor General on hiB addNIII 
dr m_te·'Ilh&ll be made ~  formal addte .. through thePre,ident aft.", 

. i DJtIon made and carried .in· the AlNDlbty'." 
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The Assembly divided: 

AYE8--42. 

4bdul Matin Chaudhury, Maalvi. 
Aliey, Mr. M. S. 
Ayyangar, Mr. K. V. Rang_ami. 
Ayyangar, Mr. M. S. Beahti.. 
Belvi, Mr. D. V. 
Birla, Mr. Ghan.byam :Qu. 
Chaman Lall, Diwan. 
Cbetty, Mr. R. K. 8hanmukham. 
ChWldef, Mr. N. C. 
Du, Mr. B . 
. Du, Pandit Nilakant.ha. 
Dutt, Mr. Amar Nath. 
Gulab Singh, Sardar. 
Iswar Saran, Munshi. 
Hans Raj, Lala. 
Iyengar, Mr. A. Rangaswami. 
Jayakar, Mr. M. R. 
Jinnah, Mr. M. A. 
Jogiah, Mr. V.  V. 
Kelkar, Mr. N. C. 
Kidwai, Mr. Rali Ahmad. 
KUbzru, Pandit Hlrday Na.th. 

NOES-48. 

Abdul Aziz, Kban Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Alexander, Mr. William. 
Allison, Mr. F. W. 
Anwar-ul-Azim, Mr. 
Ashrafuddin Ahmed, Khan Bahadur 
Nawabzada Sayid. 

Bajpai, Mr. G. S. 
Bower, MI'. E. H. M. 
Bray, Sir Denys. 
Chalmers, Mr. 1'. A. 
Chatterjee, the Revd. J. O. 
Coatman, Mr. J. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Crawford, Colonel J. D. 
Crerar, The Honourable Mr. J. 
DaJal, Bardar Sir Bomanji. 
French, Mr. .T. C. 
(1hazanfar Ali Khan, Mr. 
Ghuznavi, Mr. A. H. 
Graham. Mr. I,. 
Hira Singh, Brar, Sardsr Bahadur, 
Honorary Captain. 

Jowahir Singh. Sardar Bahadur 
Bardsr. 

Kt'ane. Mr. M. 

The mot,ion was negRj,ived. 

'" \,. 

Lahiri Chaudhury, Mr. D. K. 
Mehta, Mr. Jamnaciaa If, 
Misra, Mr. Dwarka Pruad. 
Mitra, Mr. S. C. 
Moonje, Dr. B. B. 
Mukhtar Singh, Mr. 
Murtun Saheb Bahatinr, Maulvi 
Bayyid. 

~ l  Mr. B. l'. 
Nehru, Pandit MotUal. 
Neogy, Mr. K.C. 
Purshotamdaa Thakurdaa, Bir. 
Shafee, Maum MohlUllmad. 
Singh, Kumar Rananjllya. 
Singh, Mr. GIl1" Prasad. 
Sinl[h, Mr. Narayan ~  

Singh. Mr. Ram NarayaA. 
Sinha, Kumar Gangannnd. 
Sinha, Mr. Rajivaranjan; Pruad. 
Sinha, Mr. SiddhNwar Praaad. 
Yaknb, Maulvi },Juharnmad. 

La.l1, Mr. S. 
Lamb, Mr. W. S.' 
Lindsay, Sir Darcy. 
Mitra, The Honourable Sit Bhupendra 
Natb. 

Mohammad 1sma.il Khan, Haji 
Ohaudhary. 

Moore, Mr. Arthur. 
Mukherji, Rai Bahadur A. K. 
Mukherjee, Mr. S. O. 
Parsons, Mr. A. A. L. 
Rainy, The Honourable Sir George. 
Rao, Mr. V. n u ll ~ 

Row, Mr. K. SanjivQ. 
Sams, Mr. H. A. 
8assoon, Sir Victor, 
Schuster, The Honourab1.e Sir George. 
Shiloh Nawall, Mian Mohammad. 
Bhillidy Mr. J. A. 
Simp80ti, Bir Jamee. 
Singh, Rai Bahadur iii. N. 
Stevenson, Mr. H. L. 
Sykes, Mr. E. P'. 
Webb, Mr. M. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 

lIIr. A. ltangUW&mi Iyengar: Sir, I move that: 
"After Standing Order 74, the following new Standing Order shall he added, 

namely: 

'74A. Communications from the Governor General to the Assembly are made by 
written meseage "through the President'." 

I underst,and, Sir, that there is no objection to thiB Sta.nding Order. 
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Mr. Prtaldent: The question I have to put is that: 

"After Standing Order 74, the o o i~ lIew Standing Order .hall be added, 
namely: • 

'74A. CoaamWlicati0fl8 from t.he· Governor Gener.. to the Allembly are maile by 
writt.en ll~e t.hrough ,the Pr ... id,ut'." 

'fhB motion WI\8 adopted. 

Mr. li e 3 i~ J do not think that, for the disposal of thiS! particular 
business, any further motioD8 a.re neCelllB8.J:y. 

JIr. A. B.alJ&aIW&1Ili J)"eapr'; My recollection, Sir, i8 that OD' the last 
occAsion whon u ~n utll were made, only the a.mendments were made; 
there was no OODaolidatillg motion. 'l'hnt a.t least is my recollection. 

Mr,. L. 0rIbam: I had intended to look up precedents, Sir. I W31' 
somewhat surprised to see this motion on t,ile paper, (" That the amend-
mettts to the StaDdDlg c!)rders,tls reported by the Select Commit,bee, be 
passed . 'J, but have not had the time .  .  .  .  . 

Kr. Pruld.u: That motion ~  put down without consulting me. I 
think I have got t ~ right to decide what the procedure ebould ·be in 
respeet of these motions regarding Standing Orden and I decide that no 
further motion is necessary for the disposal of this particular buf'ines8. 

The Assembly then adjourned till Eleven of t,he Clock on Friday, the 
Hit,h February, 1929. 
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